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i BEFORE THE LEARNED NATIONAL GREEN TRIBUNAL

; : EASTERN ZONE BENCH, KOLKATA

1 ORIGINAL APPLICATION NO.194 OF 2025 /EZ
(UNDER SECTIONS 14 AND 15 OF THE NATIONAL GREEN

\ TRIBUNAL ACT, 2010)

i

in the matter of:
SUBRAT KUMAR SAHOO

...APPLICANT
-Versus-

STATE OF ODISHA & ORS.
...RESPONDENTS

AFRIDAVIT IN OPPOSITION ON BEHALF OF VCI CHEMICAL
"\
; INDUSTRIES LIMITED, BEING THE RESPONDENT NO. S

; . {, AVNISH KUMAR SRIVASTAVA, son of Ram Wiwas Srivastava,

aged about 49 years, by faith-Hindu, by occupation Service, working for

gain at 49, Government Industrial Estate, Kalpi Road, Kanpur, Uttar
Pradesh- 2C8 012, do hereby solemnly affirm and say as follows:-

T i am the HR - Head of the respondent 110.5 above-named. [ am
aware of the facts and circumstances of the instant case. I have been

duly authorized to sign and affirm the instant affidavit for and on behalf

of the respondent no. 5. AS such, I am competent 1o swear and affirm the

|
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| . 2 I am in receipt of a copy of an application purportedly affirmed by
one Subrat Kumar Sahoo on 3% September 2025, being hereinafter
referred to as the “original application”. Having perused the statements
made in the said application, I have understood the meaning, purport

and scope thereol.

3. At the very outset, before dealing with the allegations made in the
said original application, I say that the present proceedings have been
initiated for collateral purposes. The applicant has approached this
Learned Tribunal with mala fide motive and in order to harass the

answering respondent. In this context, I say and submit as follows:-

(@)  The original application has been filed by suppression of

material facts.

(b) The applicant has obtained orders from this Learned
Tribunal by misleading this Tribunal to believe that the answering
respondent runs an illegal business and/or factory and/or

activities.

(c)  The original application does not disclose any cause of action
and neither does the applicant has any cause of action as against

the answering respondent.

(d) The applicant does not have any locus standi to maintain the
original application. The background of the applicant, as narrated

in the original application is de hors of any supporting documents.
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abuse of the process of law and wastage of highly precious judicial

time.

0 For the aforesaid reason, without prejudice to the other
statements made in the present affidavit, the said original

application deserves to be rejected with exemplary costs.

(8 The answering respondent is engaged in the business of
running various plants and/or factories, particularly in the field of
Coal tar. Being interested in establishing a distillation plant, the
answering respondent approached the Odisha Industrial
Infrastructure Development Corporation, being the respondent no.

6 in the present proceedings.

(hj Upon such approach being made, the respondent no. 6
intimated the answering respondent that various Hectors of land is

available for the purpose of establishment of a Coal tar distillation

plant at Jakhapura Village under the Danagadi Tehsil. It was
intimated to the answering respondent that by a notification dated
3/4t% February 1993, 1419.95 ha of forest land for establishing
iron ore based industries at Jakhapura was approved by the

Ministry of Environment, Forest and Climate Change.

(i) The respondent no. 6 further made over a copy of a
notification dated 14/17HJanuary 2005, issued by the Ministry of
Environment and Forests (F.C. Division), Government of India, by
which 1419.95 Hectors of forest land was diverted for the purpose
Ore based Industries in and around the said village. A copy

/,%.0 éfﬁ,ql-b id notification dated 14/17thJanuary 20
73 2
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Ministry of Environment and Forests (F.C. Division), Government

of India is annexed hereto and marked with the letter “A”,

)] On the basis of the same, by a letter dated October 19, 2023,
22 acres of land at the aforesaid area was allotted to the
respondent no. 5 by the respondent no. 6 for setting up a Coal tar
distillation plant at KNIC, Jajpur. A copy of the said letter dated
October 19, 2023, issued by the respondent no. 6 upon the
answering respondent is annexed hereto and marked with the

letter “B”.

(k) It would be evident from a perusal of the said letter that the
answering respondent made payment of a sum of Rs.5,57,74,438/-

towards the cost of the land on July 25, 2028.

() Accordingly, the aforesaid land was allotted to the answering
respondent for a period of 63 years for utilization of the said land

for the specified purpose.

(m) A formal agreement between the answering respondent and
the respondent no. 6 was entered into on March 1, 2024, which
lays down the terms and conditions of such allotment for setting
up the plant. A copy of the said agreement dated March 1, 2024, is

annexed hereto and marked with the letter “C”.

(n) Accordingly, as per the extant laws, the answering
respondent took steps for obtaining the Environment Clearance

and the Consent to Establish from the respective authorities.
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(o) On May 9, 2024, the Consent to Establish was issued in
favour of the answering respondent by the State Pollution Control
Board, being the respondent no. 2 in the present proceedings. A
copy of the said Consent to Establish issued by the respondent no.

2 is annexed hereto and marked with the letter “p?,

(p)  Therealter, on August 17, 2024, the Ministry of
Environment, Forest and Climate Change, Government of India,
being the respondent no. 9 in the present proceedings, issued the
Environment Clearance in favour of the answering respondent. A
copy of the said Environment Clearance dated August 17, 2024, is

annexed hereto and marked with the letter “E?,

(g The aforesaid Consent to Establish and the Environment
Clearance was granted after the answering respondent complied

with various directions of the appropriate authorities.

(r) Upon obtaining the necessary permissions, including the
Consent to Establish and the Environment Clearance, the
answering respondent started the work for setting up the Coal tar
Distillation Plant. The answering respondent has not violated any
law in any manner whatsoever, and neither has any intention to

violate the same.

(s) For such reason, the original application is completely
unfounded and has been preferred on the basis of reckless
allegations and without undertaking any due diligence. For such
reason, the original application deserves to be rejected with

plary costs.
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4. I shall now proceed to deal with the respective allegations made in
the said original application. I have been advised to deal with only the
material allegations made in the said original application and hence,
non-denial of any allegation shall not be deemed as an admission on my
part. In fact, by abundant caution, all allegations made in the said
original application shall be deemed to have been denied, as if, the same

are set out herein and denied and/or dealt with in seriatim.

3. With reference to the allegations made in paragraph nos. 1 to 9 of
the said original application, save and except what are matters of record
and what would specifically emanate therefrom, I deny and dispute each
and every allegation made therein. It is denied that the applicant works
as a correspondent with any fastest growing Odia daily newspaper, or
that he covers any environmental, civic and social issues. It is denied
that the applicant is deeply aware of the ongoing environmental
degradation and violations of environmental norms in any area. It is
denied that the applicant has witnessed any instance of unregulated
industrial activities in or around the Jajpur area. It is denied that there
is any unchecked exploitation of natural resources, as alleged or at all. It
is denied that the applicant has approached this Learned Tribunal in
bona fide public interest, or with the specified objective, as alleged or at
all. It is denicd that the applicant is a concerned citizen of this countfy.
It is vehemently denied that the answering respondent is continuing any

illegal deforestation or tree-felling as alleged or at all.

6. With reference to the allegations made in paragraph nos. 10 to 19

of the said original application, save and except what are matters of

record.and what would specilically emanate therefrom, 1 deny and
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out of the 22 acres of land leased out to the answering respondent falls

under forest land.

% With reference t¢ ihe aillzgations made in paragraph nos. 20 to 22
of the said criginal apoiization, save and &xcept what are matters of

record and whar veould specificaily emar.ate therefrom, 1 deny and
dispute each and cvery  allegation made  therein. The answering
respondent has taken Environment Clearance, and supperting decument
has already beern armexed heveinabove. It is denied that the answering
respongen! has engaged in a concerred ar deliberate act of frauduient
fuppression, as alleged or at all. it is denjed that the answering
responident suppressed thot 11 acres of land was forest land. The
respondernt suthorides, in their own wisdom and uporn veritication: of the
varions Government nolifications maiuding the “notification annexed
teramnabove, had allottad the land in favour of the answering respondent,
it is deniec that the answering respondent had knowledge that anv part
or porton of the allowed land :alls urder forest land. There is no
question of such knowledwe, as no part or portion of the aliotted land

falis wrgder torest jland. T 8 denied that the answermg respondent hus
o

made aay false repr cseniation, as & leged or at all
3. Witk reference to the alic garions made in eurag;'aph nos. 24 to 31

of the sajd ornZingd d")ph"d.ll()u, Save and axcept what are malters of
iccora and what would specifically emanate srefrom, | deny and
dispute each and cvery aliegation m.ad::-therein. It is denied thst any
grant was made by the Cumpetent Authority on ihe bagis of any
ine orz*m“u: or misleading disclosures made by the answering respondent.
n Siep was taken to avoid any ser utiny under the

elicnj Aoy, i the manner as s alleged cr at ‘111._11; 13 demed
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that the answering respondent and/or its representatives misled the
local public or statutory officers during any public Hearing held on March
23, 2024. It is denied that the Environmental Clearance was obtained by
suppressing the true nature of the project site or bypassing forest related
regulatory oversight.

9. It is denied that the establishment of the plant by the answering
respondent is illegal or ecologically disastrous or has the effect of
jeopardizing biodiversity, in the manner as alleged or at all. It is denied
that the answering respondent has deliberately suppressed or made any
fraudulent misrcpresentation or has shown any environmental
irresponsibility. It is denicd that any act of the answering respondent has
vitiated the entire process of environmental appraisal. It is denied that
the answering respondent has blatantly abused any process, or has
defeated the very objective of Environmental Protection Law, or warrants
any immediate intervention by this Learned Tribunal The
fcprcsentations made in the report filed by the answering respondent are

true and correct.

10. With reference to the allegations made in paragraph nos. 32 to 40
of the said original application, save and except what arc matters of
record and what would specifically emanate therefrom, 1 deny and
dispute each and cvery allegation made therein. It is denied that any
regulatory process has been premised on any false representation of the
answering respondent. The answering respondent submits that it has
complied with all the applicable laws in force, and has no intention of
causing any environmental hazard, particularly those which have been
prohibited by the Competent Authority. The project of the answering
"3:? i
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s situated far beyond the habitable zones, and thus, all such




allegations regarding environmental and physical hazards are

unsustainable.

11. It is denied that there is no clarity or disclosure in the project
documents. It is denied that there is any absence of any technical
specification or control mechanism as alleged or at all. It is denied that
the answering respondent is not serious in complying with critical
environmental safeguards. It is denied that answering respondent has
violated any law, or has carried out any activity without requisite
permissions. It is denied that any financial gain has been made by any of
the respondents. It is denied that the answering respondent is liable for
any violation of EIA notification of 2006 or the Forest (Conservation) Act,

1980 or the Environment Protection Act, 1986.

12. It is denied that the answering respondent has utilized forest land
for non-forest activity without prior approval of the Central Government.
The applicant has deliberately suppressed the Government notification
dated 14/17% January, 2005. It is denied that any of the allotted land
falls under forest land. It is denied that 11 acres of land have not been
de-reserved till date. Such allegation is completely contrary to the facts of
the present case. Such alicgation has been made solely to mislead this
Learned Tribunal and obtain favourable orders to harass the answering
respondent. It is denied that the answering respondent has indulged in
widespread felling of 40, 000 trees without any authorization. Section 2
of 1980 Act does not apply to the answering respondent. It is denied that

the answering respondent could not have utilized the land for the

specified purpose. It is denied that the answering respondent has
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alleged or at all. It is denied that any part of portion of the allotted land
falls under forest land. It is denied that the answering respondent has
suppressed any material fact while obtaining clearances. It is denied that
there is any illegal [elling of trees. Section 26 of the Indian Forest Act,
1927 does not apply in the facts of the present case as the answering
respondent has not iliegally fell any tree. It is denied that the answering
respondent has indulged in deforestation. It is denied that the answering
respondent is liable for making any payment in any manner whatsoever.
It 1s denied that any action or omission of the answering respondent has
caused severc and irreversible ecological harm. The consequence of
felling any tree does not apply to the facts of the present case or on the
answering 1espondent, as the answering respondent has not been
involved in any deforestation. it is denied that the actions of the
answering respondent must be examined in the larger context. It is
denied that the Pre-Feasibility Report makes any false claim. The
purported petitions and representations made by the purported villagers
are [alse, untrue and incorrect andin any event, unfounded. The
answering respondent is not liable for any action in any manner

whatsoever.

13. With reference to the allegations made in paragraph nos. 41 to 52
of the said original application, save and except what are matters of
record and what would specifically emanate therefrom, 1 deny and
dispute each and cvery allegation made therein. It is denied that the
answering respondent has made any misrepresentation, suppression,
breach in any manner whatsoever. It is denied that the answering

respondent has treated forest land as its own private commercial

answering respondent has committed any fraud. It is
>
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denied that the answering respondent has monetised any public natural
resource for private gain. The answering respondent cannot be
prosecuted against. 1t is denied that the answering respondent is guilty
of violating any statute or applicable environmental laws, or there is any
threat of permanent erosion of environment. The applicant does not have
any cause of action and the original application does not disclose any
cause of action. The claim is also barred by limitation. Admittedly, the
Coal tar distillation plant was established on and from the year 2024,
and thus, the period of limitution for approaching this Learned Tribunal
has expired.

14. The grounds stated in the criginal application are untenable and
cannot be countenanced. In such circumstances, the originai application
deserves to be dismissed with exemplary costs. The applicant is not

entitled to any of the prayers made in the original application.

i5. The statements made in paragraph nos. _{_ to _3 of the foregcing
affidavit are true to my knowledge and also based on records, and the

rests are my humble submissions before this Learned Tribunal.

SOLEMNLY AFFIRMEDby the said
Avnish Kumar Srivastavaat _

on this thef;rt._:f;,_ day of Jaimary 2026.
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ANNEXURE - C-1

FN0.B-213/91-FE (Yolll) .
% Cavernment of India ;
. - Minisiry of Bavironruent & Foreals :
p : (F.C. Division) o ok .
Faurysvar Dhawen, GO, Complex, 1‘
Mg Lodi Road, Now Delhl1 mﬂoggs. -
i L. ed: 14% Jenuary ‘
. _ ; D ﬁﬁi’:l \ ;
’9 g - - ;l
K ~1‘hp?rincipxl/5(cwwy(FOINU)-' ; . 5 !
" Govsrament of Orisse, & , :
Dhubancawar. i .
§ b Divenslon of 1419.95 b of “forsst Jand for tne '?uq_»osc of lrgp ore bigacd ‘
T dWines a Jakhapurs (newr Dailad) in Cutuek district of Oritss - deletion ‘
S of condislos p.(il) of final approval grauted vide Minlitry of Enviraomeat ..

a0d Forests'e tztter of eveo sumber dated 3/4-2-1993,

Sifs

{ e divocied 1o refer to your letter No. 10F (Cong)-122/2003.6 724/F &E dated: 11 ¥
5.7004 on the sbove mentionsd dubject, In this context, the Conlral Government hereby, i
cobvoyt lts appreval under Secuon 2 of Forest (Consarvution) Aci, 1280, (or deletlon of 1
-co‘dlllou po.(lf) of finul approval yranied vide Minlsiey of Environment and Foresls’s
tcx‘cr of oven nuinber dated 344-2-1993 in respect vl divertion of 1419.95 ha of forest land
for,ths purpose of iron ore bised industries ot Jakhapura (near Deitarf) In Cuneck district
, :

i
3 4
cf?ﬂ.}g&. subjeel te fullitmen! of fgﬂ_g}"mg conditions: |
i i . {
- 9 3 s g
fll. Minimum wea for consirvction of feciories shall be utilisca under supervision of }
i thz RCCFE, Bhubaneswar. . : '
+Vacent Jand! vl remsinmyg efier the establisiunent of the faclories shall be '
w plantzd 2 2t the projeci cost wnder supervisivn-of Statg Forest Department. \
. State Governmen' shall enwure comiplisnes of, die remuzining conditions !
- incorporuted in the Binal approval grunted vide Munistey's lofter datedidi-2-1993, P T ¢
- by e user pency 2 .
1, Green belt ghall Le created by the user agency st the carlicat as per caslier i
! . - dlipulation vide letter daled:3i4-2.1993, . '.‘,
H * ’ L L
i Yours falthiully, .
|
; B e
(ANURAG DAJPAI) .
‘ . Aisti. Inspector Genersd of Forzsis
Copy:io.’ . .
t. The Poncipal Chiel Conscrvator of Forests, Goverunent of Orissa, Bhubenciwar.
2.. The Chief Conscrvalod of Forests (Central), Regional Ofice (BZ), Blinhanesvrar,
3.t The Nodul Officer, Foresi Departmear, Government of Orissa, Bhubaneswar, ;
4.1 RO (Has), Mev, Relki, i
3., Uier Agency. % %
6. Monllurluy Cell ¢f FC Division. A 7
! ™ /{, '
7. . Guard fijc. ok Ly
(ANURAG HAJPAI) :
Asstt thtpestor General of Fargsts
L
e i

; : ] b
| 1 Evoe®
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A2 Jpy-of letier io.6-21 J~Q! FC duted the 3rd debruary, 993 Jrom
desl. Inspeetor Gencral of Forésts,Goul. of Indiag,Nintstry of
Facironment & FOrgsts,Paryacaran dhowan,C.¢,0, Complex Lodi fHoud
(5w O51hi-T110003 addressed to the Scerctary, lore st Depurtment
velernment of Orissa,Bhubaneswar.

£

= Sub: - - Diversion of 1419.95 nhg. of. forc st land Jor th
purpose o/ Iron “re based, Tndustrics at Jakhapura
(lear Dzitari) in Cutiack district of Origsa.

I am directed io rejerta, your lctter Wo.30505/F8E

it. 23rd December 1992 on the above mentioned subject seeking prior
Jpproval of the Tentral Government in gccardance with Section-2

of the Forest (conseruution}dc;,ljaa and to say that.the proposal
kes been examined by the ddrisory Committec constituted by the
Letitral Goternment under Sgction-3 of the aj - resaid Act.

~

P djter carejful consideration of the proposal of the
State Government and on the basis of the. recommendation of .1he above
mentlioned Advisory Committee, the Central Goverament hereby conveys
tts gpprotal under Scolion-2 of forest (Consgrvation) dct, 1580 :
i for diversion of ‘1419.95 ha., of forest land Jor the purpose of

© iron Orec based Fndustries at Jekhapura (Near Daitari) in Cuttack
tistrict subyect to the Jollowing conditionz »_

“i) legal status of the fbrest land will remain unchang-
"ii) #o forest land will be utilized Jor construction ¢
. of fuctory, tounship etc.
iii) Compensatory plantation to be raised over ecquivaleni
-= Nhen—forest lend vhich will be notijfied as protscitcd
Jorest under Indian forest Act. i
.tv) 176 ha. of forest arcy proposed for construction of
townshtp should be lociated in the :non-fore st area
and the vgroposed'dreu should be used Jor green belt
plantation Usiny mainly indiyenous specics at the
Cost o) the projeTE. ——————— -fm el
vt Ho forest lend should be utilized Jor rehabilitati-
i oae on of oustees. : -
vi) In 76 ‘ha. forest grea which contains 1.13 iakhs
trees, o irce cutting shall bs -done & this arsa
£ shall be part of green belt.
Jﬁii} Free' supply of firewood shall be siven to the
- lsborrers werking on the projgect,
veiit) In the green belt indigenous mpeciss shall be plai.
e :
“onditions stipulated while granting site clear icey
/Jenvironmental clearance saagll be strictlu adher zd

2 5d /-

: s i 4S8St.Inspector Gengrul of

Jovernment ¢f India Forestsf ;

fgqfstl& ggu;rggmgng 3§parcmsnt
eng o, 5 ‘€8 ,dt.6.2.5 !
'"_é%ﬁi%f§3rmarded to P.C.C.F, ,0Orissa/Nodal Ofticer,

8 AL, Urissa/Stec ] & Hines-Deptt. fidcrenue Deptt./gauayin;

~.rccetor ,IPICCL jfor informalion & Necessury action, e i

NP 17
(oA cdemnt s
Deputy SEcretary to G LG imE il

SedEn Gl e Suennias
L2 0 JPeE ,d¢,6.2.83 \_#ﬂ_fF:kt\_
i Copp S0 Cuard Jilel s copicsld L B
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o Copy of Jetter #0.8-215-51-FU duted tis }rd Feliuary 1993 frox ~d

v
és9l. Inspsctor Genoral of Forests,Govt. of Jndia, dt .su',p ol i
Encironkent & Furgsts,Paryetoran- Bh.:wan ¢.6.G. uom,r-. Ledi frovd ;-
Hso Lelh1-110003 addressed to the Scoretury,fore st © -irtmgnt
votsrnment of Orissa,Bhubangswar,

>

Sub: - " Dieersion of 1419 §5 iha. of. forcst larn ;or the
purpese of Iron “ro based.Indusirics . Jekhipura
{(¥ear Daitart) tn C‘uluck district of -rissa,

: fam dirscted to resorta your letter . n,30506/7&n
23rd Deceumber ,1992 on the abore mentioned Subjec: s¢eking prior
approml of tke Ceéntral Covernzeat in accordance wit!. Section-2:
o/ the Forest (Consercation)uct,?580 and to say thot & he ‘progosc ]
has deen examined by ths adbisor‘y Committee COlSt‘lth sd bu the ~
Cenlral GObsrmnsnt under Section-3 of the af “re sa id :ct.,

2 I djter careful consideration of ths pro asal o] the
State Soveramcnt und on the basis of tie. rccemmcm‘g.ut'r.)n ot {rr umn
Aentioned advisory Comnitlee, the Ce:‘l:ral Goverament Mereby conuesr:
its gpprutal under Section-2 of Forest (Qpnsgrsatyon” dct; 1980

Jor aiversion of’ 1419.95 ha, ot jorest ?an,d Jor.tho -ur'n,oas of

Iron Ore based Industries at Jakhapura (Near Daitori, in '‘Gut'tack
district subgsct to thé following condt"io‘ns i-

“i) Legal status of ths fore. st Jand wili redigin unchanya--

“i1) io forest land will bs utillzed Jor consiruction g
oJ-Juctory, township atc.

,iit) Gompensatory plantation to bs. raisa oLer 6f_7l.|‘llu'l’lr:f’l

.~ non-Jcrest land whica will be no.tij 3d as protecctad
Jorest under Indian Fforest dct.

.itw) 176 ha. of - Jorést arca proposed. jor *anstruction of
township .shou.!d ba. ‘locutéd: "in the. n*n-jorcat area
and the ‘;ﬁrqgose d*dnea shoulid -be. usex fofr preen ‘belt
+ plantation us ing Hatnly -ind t_,renpu:s .pecwfs at the
cost o) the projsct.

v) No forcst land should be uaz.ziaad Jon rahn‘-tlt‘tdti-

* on of oustess,

et} In 76 h} Jorest area which, oogtamr da !Llakhs
trees,"no-tre¢ cutting shlull,b_ dong @t&m:area

/-‘ shall be part of yréen belit v

viii) Free supply 9F. Jirs{nood'\sh
- Iabolrers ‘wori;mq on ths‘"pr*o,]ect e,

vvltt} Indzhs green -bﬁlt tndtgqn :

+ix) Conditions stipulatsd-wh' ged gjHeé ¢leur:
/onvtr‘onmsntachlsufcnq’a,Ié%&ll.’ﬁé 735 r‘tctly .{ldh&n"‘.‘iﬂ

»en .-iast_ ,I_')::sp"
Government of Indiu. T
© Fargst & Encironment Df.parmeﬁt-,
Aemo Ho.__ o /P& ,dt,6.2,93 "
v Jorwarded to P.C.C. F.,Onssa/ﬁgadal 'fﬂ-c&f‘
0/0 2.0.C.F. ,Ori..ssa/&'teel & Mines DepttyfReuenue: Dep it /chzf.agin

Dltrector- IPICOL for injormotilon & necsas ry actlon. 2 e
: g S T e
: Deput[; ra'tar-,a T wtmen

<EAQ 46, 316 2 [FSE,dt.6.2,93 BN ‘°-'-"mc. T
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FOREST LAND STATEMENT
r Name of the Village: Dasamania Tahasil : Danagadi
P.S : Kalinga Nagar {(Old Sukinda) District : Cuttack
Area : Existing
: b Kl Riottlo (in Ha) Klsam classification Remane
1 2 3 4 5 (4] 7
1 130 2 45.964 Jungle Patita
2 4 74.057 Jungle Patita :
+33 10 1.008 Jungle Patita
4 17 0.045 lungle Patita
5 25 0.17 |  Jungle Patita
6 89 0.955 Jungle Patita
7 169 1.004 Jungle Patita
8 421 8.599 Jungle - Patita 7
9 885 0.049 Jungle Patita
. Total :- 131.85
Name'of the Village: Mangalpur Tahasil : Danagadi
P.S : Kalinga Nagar {Old Sukinda) District : Jajpur
SINo Khata No Plot No 3 A i2d Kisam Est‘tlng- Remarks
{in Ha) \ classification
1 2 3 5 6 7
1 97 3 3.142 Jungle Patita
2 5 1.304 Jungle Patita
+ 3 . 331 0.899 Jungle Patita
4 332 117 - Jungle Patita
5 334 1.425 Jungle Patita
6 336 7.308 Jungle Patita
Total :- 15.247 :
Name of the Village: Nuagaon Tahasil : Danagadi
P.S : Kalinga Nagar (Old Sukinda) District : Jajpur
SiNo | KhataNo Plot No e Kisam EXISUNE | gemarks
(in Ha) classification
1 2 3 4 5 6 7
27 1 16.073 Jungle Patita
2 19 1 0.024 Jungle Patita
23 3 18.113 Jungle Patita
24 -7.105 Jungle  Patita
26 13.725 Jungle Patita
27 1.02 Jungle Patita
33 13.911 Jungle Patita
36 0.729 | Jungle Patita
53 2.907 Jungle Patita :
70 1.134 Jungle Patita
214 - 0.498 Jungle Patita
e 219 6.198 Jungle Patita
27 e 220 0.372 Jungle Patita




| 238 2.866 Jungle Patita
245 - 0313 Jungle . Patita
Total :- 84.789
: Name'of the Village: Jakhapura 3 Tahasil : Danagadi
P.S : Kalinga Nagar (Old Sukinda) District : Jajpur
SINo Khata No Plot No fﬁ = Kisam Existing Remarks
{in Ha) classification

1 2 3 4 5 6 1
1 419 2 11,943 Jungle Patita
2 8 10.526 Jungle Patita
3 28 8.024 Jungle Patita
4 27 4,858 Jungle Patita
5 30 8.745 Jungle Patita
6 86 1.296 Jungle Patita
7 154 1.733 Jungle Patita
8 164 2.721 Jungle Patita
9 : 343 0.243 Jungle Patita
10 , 345 0.425 Jungle Patita
11 347 1.773 Jungle Patita
12 780 3.996 » Jungle Patita
13 786 3.761 Jungle Patita
14 844 51.781 Jungle Patita
15 846 6.453 Jungle Patita
16 848 6.073 Jungle Patita
17 849 30.405 Jungle Patita
18 850 10.874 Jungle Patita
19 852 8.988 Jungle _ Patita
20 855 36.275 Jungle . Patita
21 858 75.061 Jungle Patita
22 859 33.644 Jungle Patita
23 860 28.138 Jungle Patita
24 865 16.575 Jungle Patita
25 866 16.194 Jungle Patita
26 867 22.113 Jungle Patita
27 868 1.352 Jungle Patita
28 : 875 1.927 Jungle - Patita
29 987 0.15 Jungle Patita
30 166 0.085 Jungle . Patita
31 38 1911 Jungle Patita
32 322 0.259 Jungle Patita
33 6 0.045 Jungle Patita
34 7 0.227 Jungle Patita
35 s 24 2.98 jungle Patita
367 A LT AN 854 2.644 Jungle Patita
TR1 14N, 42 2.931 Jungle Patita

7 = /& N\ A= \\ Total :- 417.13




s i Ve

#xn wa

O e

R R N = S Sk

i A AT

Name of the Village: Khurunti Tahasil : Sukinda
P.S : Kalinga Napar (Old Sukinda) District : Jajpur
Area : Existing
SINo Khata No Plot No (in Ha) Kisam cassification Remarks
1 2 3 4 5 6 7
1 115 1 15.964 Jungle Patita
2 10 0.472 " Jungle Patita S
3 29 v 14.241 Jungle Patita '~
4 43 v 0.51 Jungle Patita
5 57 v 7.984 Jungle Patita "M
6 101 0.032 Jungle Patita
7 103 0.045 Jungle Patita
8 108 11,154 Jungle Patita |
9 120 0.02 Jungle Patita
10 167 0.049 Jungle Patita
11 186 26.879 Jungle Patita
12 383 0.057 Jungle Patita
=13 428 0.032 Jungle Patita
14 530 13.887 Jungle Patita
15 653 2.474 Jungle Patita
16 691 0.061 Jungle Patita \~
17 695 2.279 Jungle Patita
18 703 21.862 Jungle Patita
- Total - 118
Name of the Village: Gobaraghati Tahasil : Sukinda
P.5 : Kalinga Nagar (Old Sukinda) District : Jajpur
Sl No Khata No Plot No .Area Kisam Ex.ls.tmg‘
(in Ha) classification
1 2 3 4 5 6
1 75 1 58.98 Jungle Patita
2 2 33.316 Jungle Patita
3 5 18.745 Jungle Patita
4 10 5.344 Jungle Patita
5 31 -25.87 Jungle Patita
6 33 18:401 Jungle Patita
7 35 6.733 Jungle Patita
8 87 9.437 Jungle Patita
9 40 36.283 Jungle Patita
10 162 3.976 Jungle Patita
11 286 0.121 Jungle Patita
12 288 5.668 Jungle Patita
13 553 25,223 Jungle Patita
14 256 2,263 Jungle Patita
(DT q N\ | 30/561 3.316 Jungle Patita
A~ P\ Total: 253.676
Tahasil : Sukinda

"Wmy/aj;the ViflagehGAThRyr
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. &
]‘ P.S : Kalinga Nagar (Old Sukinda) District : Jajuur 4
Sl No Khata No PlotNo - A s ‘Kisam EXISting Remarks
i {in Ha) classification N
1 2 3 4 5 el 7
1 27 9 1.32 Jungle Patita
2 45 0.482 Jungle Patita
3 74 0.664 Jungle Patita
4 92 0.162 Jungle Patita
5 143 0.599 Jungle Patita -
6 146 0.559 Jungle Patita
7 160 0.19 Jungle Patita
8 191 0.081 Jungle Patita
9 316 0.016 Jungle Patita
10 349 0.105 Jungle Patita
11 415 0.19 Jungle Patita
12 465 2.514 Jungle Patita
13 486 1.174 Jungle Patita
14 487 1.239 Jungle Patita.
Total :- 9.296
Name of the Village: Kacherigaon Tahasil : Danagadi
P.S : Kalinga Nagar (Old Sukinda) District : Jajpur
SiNo Khata No Plot No A i Kisam ; Ex,ls,tm% Remarks
{in Ha) classification
1 2 3 4 5 6 7
1 56 27 19.87S% Jungle Patita
2 109 0.247 . Jungle Patita
3 158 0.632 Jungle Patita
4 166 0.045 Jungle Patita
5 168 0.077 Jungle Patita
6 232 0.291 Jungle Patita
7 263 0.822 Jungle Patita
8 83/375 23.664 Jungle Patita
Total :- 45,656
Name of the Village: Chandia Tahasil : Danagadi
P.S : Kalinga Nagar (Old Sukinda) District : Jajpur
SINo Khata No Plot No (Qr:; Kisam ciai)s(il‘rs"::l:gon Remarks
1 2 3 4 5 6 7
1 96 ] 1.749 Jungle Patita
2 5 9.947 Jungle Patita
28 71 1.251 Jungle Patita
4 161 4534 * Jungle Patita
5 175 0.324 Jungle Patita
6 184 37.773 Jungle Patita
A 271 0.13 jungle Patita
87 [vast gy, 550 9.49 Jungle patita
Bl A e T 0.429 Jungle © Patita
La ]




T
: y BT 281/646 0.138 Jungle Patita
/ 11 605 2.915 Jungle Patita
Pk 2 633 24.291 Jungle Patita
; 13 186/636 56.206 Jungle Patita
; 14 620 1.328 Jungle Patita
15 621 0.567 Jungle Patita
16- 591 1.559 Jungle Patita
7 599 0.413 Jungle Patita
o 484 0.089 Jungle Patita
19 7 28.7 Jungle Patita
20 A 823 71.065 Jungle Patita
21 627 16.883 Jungle Patita
22 630 21.25 Jungle Patita
23 £ 635 19.939 Jungle Patita
24 658 4,065 Jungle Patita
25 186/637 29.271 Jungle Patita
! Total :- 344.307
i 1419.95
: ABSTRACT
Name of the Area \
SiNo Village - (In Ha) Area (In ha)
1 Dasamania 131.85
2 Mangalpur 15.25
3 Nuagaon 84.79
4 Jakhapura 417.13
5 Khurunti 118
- 6 Gobarghati 253.68
F g Gadpur 9.3
8 Kacherigaon 45.66
9 Chandia 344.31
Grand Total :- 1419.95
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No.IDCO/HO/P&A-LA-E- 8229/2021 33-7%}7 Date: /? /A ‘23

To
The Director,
/ M/s.VCI Chemical Industries Private Limited,
49, Industrial Estate Govt. Industrial Estate,
Kanpur,Uttar Pradesh,-208012

Sub:-Allotment of land measuring Ac.22.00 in village -Jakhapura under
Danagadi Tahasil in favour of M/s.VCI Chemical Industries Private
Limited for setting up Coal Tar Distillation Plant at KNIC, Jajpur.

Ref: IPICOL Letter No.330/21 Dtd.11.10.2021

Sir,

In pursuance to the land recom.mendation of SLSWCA in its 103"
meeting held on 04.09.2021 and and subsequent approval of land allotment
committee (LAC) IDCO held on 23.12.2021 under the chairmanship of
Chairman IDCO, we hereby allot the leased out Government land measuring
an Ac.22.00 in village Jakhapura under Danagadi Tahasil in the district of
Jajpur, more fully described in the schedule below in your favour for
proposed Coal Tar Distillation Plant at KNIC, Jajpur on the following terms
and conditions:

01 You have already made payment of a sum of Rs 5,57,74,438/-(Rupees
Five crore fiftyseven lakh seventy four thousand four hundred and
thirty eight only) towards land cost Rs. 5,37,50,000/-@Rs.25,00,000/-
per acre as decided by LAC & approved by SLSWCA (IIAC), Annual
Rent Rs.9,40,625/- @1.75% of land cost, Industrial Infrastructure Up-
gradation Scheme (IIUS) components Rs.7,70,000/- @Rs.35,000/- per
acre, processing fees Rs.5000/- vide RTGS on date 25.07.2023 with a
condition that additional cost, if any, approved by Government /
SLSWCA would be charged before handing over the possession..

02 The land is aliotted on leasehold basis for a period of 63 (sixty three)

A the date of sanction and has surface rights onl
ABTRT ghts anly.

.;/03 . ‘!acg /s-h‘ | be utilized for establishment of Industries and shall not

Jra,,pu" .,a{q isfha Industrial Infrastructure Development Corporation
Regi i A 203¢ : {A Govemnment of Odisha Undiertaking) :
’-%"fxxf ‘45: Qgh— Division, IDCO Towers, Jonpalh, Bhubaneswar - 751022, Qdisha, INDIA §/
/ @ +91- 0674 2544180, 2540820 | Fox:2542956 / 2541982
1 camland@idecain | @ wwwiidco.in
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04

05

06

07

03

0%

be sub-leased for any purpose to any other institution / individual.

The allottee will have to pay the Annual Rent of the demised land i.e.

@1.75% of land value and any tax as applicable for Ac.22.00 of

Govt./Private land under Danagadi Tahasil, in the District of Jajpur.

The above rate will be subject to revision consequent upon the

appropriate decision taken by the concerned Revenue Authority from

time to time.

For any construction or addition or alternation to the existing building

and for any additional construction, you shall submit the building plans

and shall take up such construction, addition, alternation or additional

construction only after obtaining approval of IDCO/ appropriate

authority.

The allottee shall abide by the guidelines of the Govt. in Steel & Mines/

Industries Department / Revenue & Disaster Management

Department and any revision thereto from time to time.

The allottee shall obtain necessary clearances from the State Pollution

Control Board for establishment of proposed project on the allotted

land before taking up any civil construction / industrial activities and

will maintain the environmental balance which might be required at the

time of commission of Industries.

a)The allottee shall also have to abide by all the applicable
environment related laws / rules & regulations which are
existing and which may be framed by the competent authority from
time to time. ;

b)The liquid effluent discharge of / from the industries must meet
OSPCB prescribed norms.

The allottee shall have to obfain clearance from Ministry of

-_Emuronment and Forest, Government of India. The allottee shall

disha-tndustrial Infrastruciure Development Corporation
[ — o {A Government of Odisha Undertaking)
, Land Division, IDCO Towers, Janpath, Bhubaneswar - 751022, Odisha, INDIA
@ +91-0674 2544180, 2540820 | Fax:2542956 [ 2541982
11 camland@ideoin | @ www.idco.n
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10 The allottee shall abide by the provisions of OIIDC Act, 1980 and
rules / regulations made there under, including the decision of the
Board from time to time. The allottee shall also have to abide by all the
terms and conditions enumerated in the lease deed executed between
the Collector, Jajpur and IDCO including terms and conditions
stipulated made by IIAC, SLSWCA, DLSWCA, HLCA& LAC.

11 The allottee will take possession of the property on “as it is” condition
and no further demand for any development such as earth filing,
raising and the Ilevelling etc. shall be entertained. Any other
improvement or development is purely at the responsibility of the
allottee.

12 The allottee shall not transfer his right / title / interest in land either in
part or in full including change of the constitution of the company
without prior written permission of IDCO.

13 The allottee shall have to execute agreement to lease with IDCO in
prescribed proforma before taking over possession. The cost of the
execution of agreement shall be borne by allottee.

14 The allottee will have to start Civil Construction on the allotted land
within six months and utilize the land and start commercial production
within three years from taking over possession, otherwise the same
shall revert back to IDCO free from all encumbrances.

15 The allottee shall submit the following documents before execution of
agreement to lease, if not submitted earlier.

a) Copy of Certificate of Incorporation.

b) Copy of Article/ Memorandum of Association.

c) A certified copy of the resolution passed by Board of
Difectors/T rustees/Partner accepting the terms and conditions of this

/.Ig:t_ter and authorizing any of your Director / Representative to

“{A Government of Qdisha Underlaking)
—nd | Dms:on IDCO Towers, Janpath, Bhubanaswar - 751022, Odisha. INDIA
T +91- 06742544180, 2540820 | Foxi2542956 / 2541982

12 camlond@@idco.in | @ www.idco.in

a lndusirlal Infrastructure Development Carporation @/
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d) An affidavit regarding present and permanent address of the
Directors/Trustees/Partners of the company.

e) An affidavit of permanent & present address of the authorizing
officer, who will execute the Agreement to lease with IDCO.

f) A brief profile of your project.

3 Sri Mangranjan MallcK, UAS (5] FeES
‘@ Chief General Manager (Land) i UUIQI—V"\

ot st copame | NEW OPPORTUNITIES

g) Submission of consolidated map of your project.

h) An undertaking to the effect that, the project area is within the
administrative approval of Industries Department, Government of
Odisha, to obtain land through IDCO by acquisition / alienation, not
purchased the private land from the public through himself in the
name of the Company and not encroached any Govt. land / private
land.

16 The allottee shall make necessary provisions for peripheral
development along with provisions for ancillary industries development
at their own cost. These provisions shall have to be incorporated in
your project report if not provided.

17 The allottee shall make provisions for internal infrastructure
development of allotted land including arrangement of roads, water
supply and electricity for the project at their own cost.

18 The allottee shall make necessary provisions for adequate soil
conservation and rain water harvesting structures therein to establish
rain water conservation and harvesting system.

19 Financial closure for the project shall be completed within one year
from the date of possession of land.

20 If construction work is not started within 6(six) months, the lease will
be deemed to have been cancelled at the end of 6 (six) month period.
Further, if the land or any part of it, is not utilized fully for the purpose

-for. whlch it is sanctioned within a period of 3 (three) years, the same

/;_--

‘,/f-"’// x\ *Jshiall revert to IDCO free from all encumbrances.

PR

* 4 ’Z;L In \gaisi. the project land  (private or government or both) is

Jr f

Odisha Indusirial Infrastructure Development Corporation
{A Government of Qdisha Undericking)
" o tand Division, IDCO Towers, Jonpath, Bhubaneswor - 751022, Odisha, INDIA
@ +91-0674 2544180, 2540820 | Fox:2542956 / 2541982
! cagmiand@idceo.in | @ www.idco.in
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interspersed with forest land, the Project authorities allow free access
to the local community till the same is alienated in your favour after
obtaining due approval of the diversion proposal by the Ministry of
Environment & Forest.

22 In case of government land for felling of trees, enumeration of the
number of trees shall be done and necessary cost shall be deposited
with the government. In case of required private land, necessary
clearance of the local DFO shall be obtained by the project authority
before felling of trees.

23 The allottee shall have to abide by the decision, guidelines issued by
the Govt. regarding employment & rehabilitation of displaced families.
The rehabilitation site shall be kept at a reasonable distance from the
reserve / protected areas and the oustees shall be provided with
necessary agriculture & grazing land for sustenance.

24 Due opportunity shall be provided to the local people to express their
views in Gram Sabha meeting in the scheduled area & public hearing
shall be made by the appropriate Authority.

25 No waste water of the industry shall be released to the Reservoir /
River. The user agency shall follow the guidelines of the Pollution
Control Board.

26 The allottee shall abide by the terms and conditions of MoU, if
executed with State Government.

.27 The allottee shall develop green belt around the project site as per the
detail conditions specified in the clearance issued by the MOEF &
State Pollution Control Board (SPCB).

28 The allottee shall transfer the land along the State Highway to the
state govt. as per requirement for development of common
‘mfrastructure/Public purpose, through gift deed, if desired by Govt.
in future ,}'

29 The chattee‘ 3-|'¢a

be liable to pay the cost of standing trees standing

Qaa dusfnci Infrastructure Development Corporation
{A Govermnment of Odisha Undertaking) é/
iwszora IDCO Towers, Janpath, Bhubaneswar - 751022, Odisha, INDIA
@ +91- 0674 2544180, 2540820 | Fax:2542956 / 2541982
7 camland@ideodn | @ wwavidco.in
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30

31

32

33

- 34

over the leased out land as required by the Districk Administration.

In addition to the above conditions the conditions imposed by Ministry
of Coal, for allocation of Coal block in the District of Jajpur and
conditions stipulated in clearance / consent issued by MOEF
Government of India & State Pollution Control Board, Odisha will
be strictly adhered to.

The allottee shall have to take necessary clearance of the local DFO
before felling of trees, if any, in case of both acquired private and
Government land allotted in your favour.

The allottee shall pay any such sum towards land cost of the demised
land demanded by the lessor consequent upon the lessor being
required to pay more towards the compensation under the provision of
Land Acquisition Act or in pursuance of the orders of Civil Court or any
other authority enhancing the amount of compensation awarded by the
Collector or other dues lawfully payable under the land acquisition
proceedings or any reasons whatsoever. You shall agree and undertake
to reimburse IDCO any sums or expenses incurred by IDCO towards
payment of the higher cost or otherwise as may be assessed.

The allottee shall abide the decisions of the Rehabilitation and
Periphery Development Advisory Committee (RPDAC) from time to time
regarding rehabilitation and employment of displaced families and also
abide by the guidelines / direction of Government of Odisha and other
appropriate authorities regarding rehabilitation of displaced families.

In the event of breach of any of the terms and conditions of the
allotment stipulated above, allotment in question shall stand cancelled
and the deeds executed, if any, with you shall also be cancelled. The
allottee shall hand over possession of the allotted land within 15 days
ﬁ;on;r_m.‘_tp_ date of cancellation failing which the allottee shall be evicted

B +91- 0674 2544180, 2540820 |Fax:2542956 / 2541982
1 camland@idcoin | % wwwidcoln
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35 An agreement to lease shall be executed by the Corporation with
allottee / entrepreneurs for implementation of the project within the
moratorium period. After timely implementation of the project, lease
deed will be executed between the Corporation and allottee for 63
(sixty three) years from the date of possession of the handing over of

the land or for the balance lease period as appropriate.
LAND SCHEDULE

Name of the Village -
Jakhapura

Name of the P.S. & No.-
Dharmasala No.197

Name of the Tahasil-

2/ 6

| Danagadi Name of the District - Jajpur
Khata Total area in | Allotted area in
Sl No. Plot No

No. Ac. Ac.

1 419 860(P) 69.37 10.37

2 344 861(P) 3.25 3.00

3 345 862 2.96 2.96

4 237 863(P) 3.08 0.86

5 206 864(P) 729 4.47

[ 6 419 865(P) 40.27 0.34
Total 126.22 22.00

Therefore, you are requested to convey the letter of acceptance to the
undersigned within 15 days failing which the allotment offer shall stand

withdrawn automatically.

BY ORDER OF M.D.
Yours faithfully,

Indusirial Infrastructure Development Corporation
A Government of Qdisha Underlaking)
Division, IDCO Towers, Janpath, Bhubaneswar - 751022, Qdisha, INDIA
&= +91- 0674 2544180, 2540820 l_Fox:2542956 / 2541982

o7 camiand@idcoin | wwwi.idco.in
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Copy forwarded to Additional Secretary to Government, Steel & Mines
Department / Additional Secretary to Government, Industries Department /
Chief General Manager (SLNA), IPICOL, IPICOL House, Janapath,
Bhubaneswar for kind information. - N 099

Chief General M I‘Lan )
Memo N0234A74 ..... /Date...[.2.:2.0"

Copy forwarded to Distrik:t_b_{u-:-gl?s"trate & Collector, Jajpur / Additional
District Magistrate, Jajpur/ Sub-Collector, Jajpur / Tahasildar, Danagadi,
Jajpur for information and necessary action.

™ )
Chief General M !
Memo No.....ﬁéfﬁrjffbate..w/g&za "%

Copy forwarded to Chief General Manager (P&C) / Divisional Head,

IDCO Water Supply Division / Divisional Head, IDCO Electrical Division, Head
Office, Bhubaneswar / Divisional Head, IDCO Jajpur Division, Jajpur for

information & necessary action.

Odisha Industrial Infrastructure Development Corporation

(A Government of Odisha Undertaking)
IDCO, Land Division, IDCO Towers, Janpath, Bhubaneswer — 751022, Qdisha, INDIA
B +9- 0674 2544180, 2540820 [Fox:2542955 7 2541582
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}%20 For YOI Chemicayndustries Pvt. Lic.
Addt.NRsd Qfoelr -
100, Jeiper Read Division Authoriesd Signatory

Coriified hat VCT CHEMICAL INDUSTRES ST LTD beaving IEM M
225 /n/S1K/M0/2021, & Lavgescale Provisional Wm:f:; ;iﬁ::?;‘ f; ‘fcb?’:m»ﬁlq
¢ ihilot ' comprising & L4 ,
: Coal Tar Distilation Plant priSiog: )
*;';489;\:‘2 021; 206, 419 & plov o 860, 361D, 862,865, 844D, EER eReiay
7 . % :

s+ Taxhpur , Tabasil: Danagadi, KNIC, JTajpur. -
: G ;10 Slamp duty 1S Tequred 40 be paid by the L} undey provisionst pava 5ot

06 £ Siamp duly exemprion widef [PR-2022 ( Roselution sls, 12300/T didd 30.11.2022)

COUNTER SIGNED by
@.gw Y . AGREEMENT gral D
birector ot In ,BL.SM,&M e ,
An Agreement made at on the

Year, 2024,

BETWEEN THE ODISHA INDUSTRIAL INFRASTRUCTURE
DEVELOPMENT CORPORATION a Corporation constituted and operated bythe
State of Odisha under the ODISHA INDUSTRIAL INFRASTRUCTURE
DEVELOPMENT CORPORATION Act,1980 (OdishaActlof1980) and having its
Head Office at IDCO Tower, Janpath, Bhubaneswar, Odisha, Pin-751022,
represented by Sri Jitendriya Dash, Age-46, S/O Late Jagannath Dash,
ORS, Additional Land Ofﬁcer, Jajpur Road Division, Jajpur, IDCO,

Bhubaneswar hereinafter called the “Lessor” / “Grantor” (which expression shall

A 0. 7 s the context does not so admit, include its successors and assigns) of the ONE
; %34"

T { oy 2
3 ‘c’%%
,‘, o '%

For YCI Chemical IndustrigsPis: LiG,

Authoriesd Sigraceyy
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“M/s. VCI Chemical lndustrles Private Limited” represented by its
Authorized Slgnatory Sn Arghajlt Roy, General Manager Projects, aged
about 58 Years, S/o Ashitendu Roy, Present Address & Permanent
address At: R/o 298D, Bagmari Road, Kankurgachi S$.0, Kolkata, West
Bengal-70054 who has been authorized to sign & execute the document and
allother related matter including taking over possession and execution of leasedeed
with IDCO in respect of allotted land on behalf of the firm, carrying on business as
General Manager Projects name and style“M/s. VCI Chemical Industries
Private Limited” having its registered office and business At:48
Government Industrial estate, Kalpi Road, R.K Nagar, Kanpur (U.P)-
208012, Here in after called the Lessee (which expression shall unless the context
does not so admit, include its successor/successors in business/ is/their survivors or
survivor and the heirs, executers and permitted assigns)of the OTHER PART.

The “Lessor” and the “Lessee” are (hereinafter together always referred to as
the “Parties” and are individually, when necessary, referred toas“Party)”.

WHEREAS the Lessee hasthave applied to the Grantor/Lessor for the grant to
him/them/her/it of a lease of the land and premises herein after described, which the
Grantor/Lessor has agreed to grant to him upon certain terms and conditions vide
allotment letter No. IDCO:HO:P&A:LA:E:8229/2021/33419, Dated19.10.2023
for Ac.22.00 In Villages namely Jakhapura under Danagadi Tahasil in Jajpur
District AND WHEREAS before signing this Agreement, the Lessee/ Lessees
has/have paid the sum of Rs.5,37,50,000/ towards land cost
Rs.25,00,000/- per acre, Rs.9,40,625/- towards Annual
1.75% of Land Cost,Rs.7,70,000/- towards Industrial
cture Up gradation Scheme (IIUS) Component -
0/-per acre, Processing Fees Rs.5000/-vide RTGS,

Eor ¥CI Chemiczl industries Pvt. Ltd.
/ 2 2 * Authoriesd Signatery
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total amount Rs.5,57,74,438/-(Rupees five cores fifty seven
lakhs seventy four thousand four hundred and thirty eight)
only being the amount of Land Cost payable by the Lessee/Lessees.

NOW IT IS HEREBY MUTUALLY AGREED as follows: -

During the moratorium period of three (03) years in case of Micro, Small or
Medium Industries and (05) years in case of Large Industries from the date hereof
the Lessee/Lessees shall have Lease and authority only to enter upon the piece of land
described in the first schedule hereunder written and delineated on the plan annexed
hereto and thereon forth purpose of building and executing works for the
implementation of the project, i.e Coal Tar Distillation Plant at KNIC, Jajpur
there on as herein after provided and for no other purpose what so ever and until the
grant of such Lease as is herein after referred to the Lessee/Lessees shall be deemed
to be a bare Lessee only of the premises at the same rent and subject to the same
terms as if the Lease had been actually executed.

Nothing in these present contained shall be construed as a demise in law of the said
land hereby agreed to be demised or any part there so as to give to the Lessee/Lessees
any legal interest the rein until the lease hereby contemplated to be executed and
registered but the Lessec/Lessces shall only have a lease right to enter upon the said
land for the purpose of performing this Agreement.

However, the Lessor shall permit the Lessee the use and occupation of the Leased Premises
during the period of Lease here in created without any hindrance/eviction interruption and/or
disturbance, claim or demand whatsoever by the Lessor or any person claiming by from
under or in trust for the Lessor, save and except in the event of termination or prior

determination under Article 6 below,

The Lessce/ Lessees hereby agrees /agree to observe and perform the stipulations

following that is to say:-

L R 1 inar
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That the Lessee/Lessees shall take possession of the property on “as is
where basis is”. No further demand shall be made to the Lessor for any
improvement and /or development of the land whatsoever.

The Lessee/Lessees may, at its own cost, put up two sign-boards indicating
its name, on the exterior of the Leased Premises, Provided that the
dimensions and exact location of such sign boards shall be intimated, in
advance, to the Lessor for its approval and that such approval should be
obtained, in writing, Provided However, that such approval shall not be
unreasonably withheld. Such signboards should not cause any damage to the
facade of the Leased Premises and shall not contravene any local laws
orregulations.

The said plot of land shall be fenced in during construction by the
Lessee/Lessees at his/their/ifs expense in every respect.

No work shall be commenced which infringes any of the Building Regulations
set out by the Appropriate Authority, Govemed by Govt. of Qdisha until the
said plans and elevations shall have been so approved as aforesaid and
there after hefthey/it shall not make any alterations or additions there to
unless such alterations and additions shall have been previously in like manner

approved.
The Lesseeflessees shall have to start civil construction on the allotted

property with in six months from the date of possession and commence
commercial production within 05 (five) years from the date of handing over of
possession. The extension of implementation up to one year may be allowed
without imposition of penalty provided the Lessor is convinced that the delay
is not due to the fault of the Lessee. However penalty at the rate of1% of
prevailing land cost of the Industrial Area shall be imposed beyond the
approved implementation period at the discretion of the Lessor.

made by the Lessee inside the Leased premises the Lessee may
for full enjoyment of the Leased Premises.
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h)

b))

k)

Outgoings chargeable against an owner or occupier in respect of the said land and any
building erected thereon.

The Lessee/Lessees agrees/agree and admits its liability to pay any such further sum
or sums towards premium of the demised land demanded by theLessor consequent
upon the Lessor being required to pay more towards the compensation arising out of
any law or order of any competent Court. The Lessee agrees and undertakes to

reimburse the Lessor towards payment of higher compensation as may be assessed.

That the Lessee/Lessees shall from time to time pay to the Grantor /Lessor such
recurring fees in the nature of service or other charges as may be prescribed by the
Govemment of Odisha under the Odisha Industrial Infrastructure Development Corporation
Act, 1980 and the Rules framed there under.

That the Lessee willkeep the Grantor / Lessor indemnified against any and all claims
for damage which may be caused to any adjoining buildings orother premises by such
building or in consequence of the execution of theaforesaid works and also against all
payments whatsoever which during the progress of the work may be come payable or
be demanded by the Municipality or any local authority in respect of the said works
or of anything done under the authority herein contained.

That the Lessee shall observe and conform to all rules, regulations and bye-laws of
the Local Authoﬁiy concerned or any other statutory regulation in anyway relating to
public health and sanitation in force for the time being and shall provide sufficient
latrine aécmnmodmion and other sanitary arrangement for the labourers and workmen
employed during the construction of the buildings on the said land in order to keep
the said land and its surroundings clean and in good condition to the entire
satisfaction of the Divisional Head,IDCO and shall not, without the consent in writing
of the Divisional Head, IDCQO permit any labourers or workmen to reside upon the

said land and in the event of such consent being given shall comply strictly with the

terms thereof.
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1)  That the Lessee/Lessees will not make any excavation upon any part of the said land
nor remove any stone, earth, or other material there form except so far as may, in the
opinion of the officer authorized by the Grantor/Lessor, be necessary for the purpose of
forming the foundations of the building and compound walls and executing the works
authorized by this Agreement.

m) That the Lessee/Lessees will not directly or indirectly transfer, assign, sell, encumber
or parts with his/ their /its interest under or the benefit of this Agreement or any part
thereof in any manner whatsoever without the previous consent in writing of the
Corporation. However, in case of the Lessee is desirous of creation of Mortgage/
charge/ interest of any Banking or Non-Banking Financial Company for financial
assistance for the purpose of credit facilities, the same may be executed with prior
consent of the Lessor in the format and procedure mentioned under the regulations and
rules of theLessor. In this event also, it is hereby clarified that at no point of time the
Lessee per se gets any interest over the demised premises of the Lease.

n)  That the Lessee/Lessees shall not at any time do, cause or permit any nuisance in or
upon the said land and in particular shall not use or permit the said land to be used for
any industry other than the purpose for which the land is allotted.

o)  That the Lessor shall at own cost construct and maintain an access road leading from
the Estate road to the said land in strict accordance with the specifications and details
prescribed by the Divisional Head concemed. lesser shall not bear any expense,

p) The Lesseeshall always be liable to make good the exterior and structure of the Leased
Premises including walls, drainage and roof by camrying out necessary repairs or

renovations within its statutory common duty of care.

For YCI Chemical/ndustries Pyt Ltd.
Mmhoriesd Signatory




- q) That in employing skilled and unskilled labours the Lessee/L.essees shall give first

preference to the persons who are able-bodied and whose lands area required for the

purpose of the said Industrial Area.

r) The Lessee/Lessees hereby agrees/ agree to bear all charges to be paid to the power

supply company for making the power available to the Lesseein terms of these

presents and for consumption of the Electric Power by the Lessee.

That the Lessor hereby agrees to observe and perform the stipulations following that

is to say:

a)

The Lessor shall not be liable to the Lessee, its Directors, Officers,
Employees, Servants, Agents, Invitees, Visitors, Customers or any other
person using or at any time being upon the Leased Premises or any
personal injury, damage, loss or inconvenience howsoever or whatsoever
caused to them or to any goods or chattels brought by any person upon the
Leased Premises it being the intention of and agreed to between the
Parties that the Lessce and other persons using the Leased Premises shall
use the same solely at the risk of the Lessee, provided that, such injury,
damage, loss or inconvenience is not caused by the negligence of the

Lessor, its employees or agents.

The Lessor further agrees that as soon as the Divisional Head /l.and
Officer/ Authorized Officer of IDCO certifies on the completion of
factory building and on commencement of commercial production in
accordance with the terms hereof and if the Lessee/Lessees shall have
observed all the stipulations and conditions here in before contained, the
Lessor will grant and the Lessee/Lessees will accept a lease (which shall be
executed by theparties in duplicate) of the said land and the factory building
erected thereon for a term of 63 (sixty three) Years from the date of

execution of the Agreement to Lease Deed.

For ¥CI Chw%stms Pyt. Ltd.
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¢) The Lease shall be prepared in duplicate in accordance with form of
Lease set out in the schedule hereunder-written with such modification
and conditions there to as may be agreed upon and all costs, charges and
expenses of and incidental to the execution of Agreement and its
duplicate, also the Jease and its duplicate shall be borne and paid by the
Lessce/Lessees alone.

Termination. Post-termination obligations

Either Party (“non-defaulting party”) shall be entitled to terminate this
Agreement in the event of the other party (“defaulting party”) committinga
material breach of the terms, conditions and covenants contained in this
Agreement to be observed and performed by the defaulting party by giving 30
days advance notice in writing and if the defaulting party rectifies the breach
and informs the non-defaulting party in writing aboutthe same within the said

period of 30 (thirty) days then the notice will cease to be effective.

However, if the defaulting party is unable to rectify the breach within the period
of 30 days, then this Agreement shall, at the option of the non-defaulting party,

stand terminated.
Notices

All notices or other communications required or permitted to be givenunder this
Agreement shall be in writing and shall be either delivered personally or sent by

mail, at the following addresses ofthe Parties:

a) To the Lessor at its Registered Office mentioned herein ,and
b) To the Lessee at
i.  The Leased Premises and

il.  Its Registered Office

Notice shall be deemed to be given on the seventh business day after

such notice is mailed, if sent by registered mail. Any notice shall commence on

the day such notice is deemed to be given.

K

For VCI Chemical Jhdustries Pvt. Ltd.
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.

A Party may change its address for purposes hereof by notice to the other
Party.

Force Majeure

Neither Party shall be liable to the other Party for failure to perform its
obligations hereunder due to the occurrence of any event beyond the control of
such Party and affecting its performance including, without limitation,
govemmental regulations, orders, administrative requests, rulings or orders, acts
of God, war, war-like hostilities, civil commotion, riots, epidemics, or any other

similar cause or causes.

Governing Law

It is declared and confirmed by the Parties hereto that what is recorded in this
Agreement reflects the true intention of the Parties and neither Parties shall
contend to the contrary. This Agreement shall be governed and construed in

accordance with the laws of India.

Costs for Registration

All costs and expenses for preparation, execution and registration of this

agreement/Lease shall be bome by the Lessee.

Should there be any conflict between the terms contained in this Agreement and
the term contained the IDCO Act/ IDCO Land Regulations hereunder-written

the latter shall prevail.

For the purpose of this Agreement to Lease the expression Chairman-cum
Managing Director, IDCO shall include the Managing Director / theLand
Officer / Divisional Head or any other Authorized Officer of the Odisha

Industrial Infrastructure Development Corporation (IDCO).
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LAND SCHEDULE

Name of the Village- Name of the P.S. & No.-
Jakhapura Dharmasala No.197
Name of the Tahasil- s =
Danagadi Name of the District -Jajpur
Sl | Khata Total area in Allotted area in
No. No. 3 ?

1 419 860(P) 69.37 10.37

2 344 861(P) 3.25 3.00

3 345 862 2.96 2.96

4 237 863(P) 3.08 0.86

5 206 864(P) 7.29 4.47

6 | 4 - 865(P) AO2E S 03
Total 126.22 22.00

IN WITNESS WHEREOF Sri Jitendriya Dash, Age-46, S/O Late
Jagannath Dash, ORS, Additional Land Officer, IDCO Jajpur Road
Division, Jajpur,of the Odisha Industrial Infrastructure Development Corporation
(IDCO) has, for and on behalf of the aforesaid, Odisha Industrial Infrastructure
Development Corporation (IDCO) set his hand and affixed the Common Seal of the
Corporation hereto on its behalf and the Lessee /Lessees hath here unto set his/their
hand/ affixed the Common Seal of the Company the day and year first above written
(OnePart).

IN WITNESS WHEREOF “M/s. VC| Chemical Industries Private
Limited” represented by its Authorized Signatory ,Sri Arghajit Roy,
General Manager Projects, aged about 58 Years, S/o Ashitendu Roy,
Present Address & Permanent address At: R/o 298D, Bagmari Road,
Kankurgachi S.0, Kolkata, Weég:sggggl-70054 (Other Part).

Vi

s
/f
: i,
AETE (1
R LA
2 L

o

For YCI Chw-dustries Pyt Ltd.
uthoriesd Signatory
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Endorsement of the certificate of admissibility
Admissible under rule 25: duly stamped under the Indian stamp (Orissa Amendment act 1 of 2008) Act 1899, Schedule 1-A
No. 35@ Fees Paid : A5(b) - 100, User Charges - 340, Total - 440.
Date:07-Mar-2024

£Sigy we'mfgl%ﬁi@ﬁég officer
Endorsement under section 52 suxinda
Presented for registration in the office of the Sub-Registrar Sub-Registrar SU KINDA between the hours of 10:00 AM and
1:30 PM on the Date 07/03/2024 by ODISHA INDUSTRIAL INFRASTRUCTURE DEVELOPMENT CORPORATION
REPRESENTED BY SRI JITENDRIYA DASH ADDL.LO , son/daughter/wife of of JAJAPUR ROAD DIVISION , JAJAPUR, by
caste , profession and finger prints affixed.

Signature of Presenter / Date: 07-Mar-2024 @/

Signature of Registering officer.
Endorsement under section 58 Regisienng Oficet
Sukinda
Execution is admitted by :
3 i DATE OF
NAME PHOTO IMPRESEION SIGNATURE ADMISSION OF
EXECUTION
ODISHA
INDUSTRIAL
INFRASTRUCTURE
DEVELOPMENT

CORPORATION
REPRESENTED BY
SRIJITENDRIYA
Li)ASH ADDLLO

b 07-MAR-2024
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MS VCI CHEMICAL
INDUSTRIES PVT
LTD REPRESENTED
TROUGH ARGHAJIT
ROY

\&’V 07-MAR-2024

Identified by BASUDEV SAHOO Son/Wife of KHAJINDRA SAHOO of RI IDCO , IDCO TOWER, BHUBNAESWAR JAJPUR by
profession

EASUDEV SAHOO Eg"“ 07-MAR-2024

Date: 07-Mar-2024
~Signature of Registering officer

» G

Regisieniy Officas

Endorsement of certificate of registration under section 60 Sukindg
Registered and true copy filed in : Office of the Sub-Registrar, SUKINDA

Book Number: 1 || Volume Number: 3

Document Number: 10842400136
For the year: 2024

Seal :
Date : 11/03/2024

Signature ofRegistering officer

Registering Officalt

Sukinda
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° STATE POLLUTION CONTROL BOARD, ODISHA

[DEPARTMENT OF FOREST, ENVIRONMENT & CLIMATE CHANGE, GDVERNMLN'I‘ OF ODISHA]
Paribesh Bhawan, A/118, Nilakantha Nagar, Unit - VIIl
Bhnbaneswar - 751012

No. 70‘15 / IND-II-CTE-7195 Date; 09 CS-AQN

Through online/
By speed post

CONSENT TO ESTABLISH ORDER

In consideration of the cnline application No. 5382793 for obtaining Consent ta Establish for
M/s VCI Chemical Industries Pvt. Ltd. the State Pollution Control Board is pleased to
convey its Consent to Establish under Section 25 of Water (Prevention & Control of
Pallution) Act, 1974 and Section 21 of Air (Prevention & Control of Pollution) Act, 1981 for
installation of 1.0 Lakh TPA Greenfield Coal Tar Distillation Plant for production of
(Light and Medium Coal Tar Qil- 16,000 TPA, Carbon Black Feed Stock- 26,000 TPA
and Coal Tar Pitch- 58,000 TPA) with total project cost of Rs 172.57 Crores within
Kaliganagar Industrial Complex over an area of 22 Acres at-Village-Jakhapura Khata
No.419,344,345,237,206,419 Plot No.860(P),861(P),862,863(P)864(P),865(P) Mouza-
Jakhapura & Kachharigaon, Thana- Dharmashala, Tahsil- Danagadi in the district of
Jajpur with the following conditions; . :

GENERAL CONDITIONS:

1. This Consent to Establish is valid for the raw materials, product, manufacturing process
and capacity mentioned in the application form. This order is valid for five years, which
means the proponent shall commence construction of the project within a period of five
years from the date of issue of this order. If the proponent fails to do substantial physical
progress of the project within five years then a renewal of this Consent to Establish shall
be‘sought by the propcnent.

2. The industry shall comply to the provisions of Environment Protection Act, 1986 and the
rules made thereunder with their amendments from time to time such as the Hazardous
and Other Wastes (Management and Transboundary Movement) Rules, 2016 as
amended from time to time, Manufacture, Storage and Import of Hazardous Chemical
Rules, 1989 etc. and amendments thereunder. The industry shall also comply to the
provisions of Public Liability Insurance Act, 1991, if applicable,

3. The industry is to apply for grant of Consent to Operate under section 25/26 of Water
(Prevention & Control of Pollution) Act, 1974 & Air (Prevention & Control of Pollution)
Act, 1981 “at’ Teas’t“ \(thrﬂe) months before the commercial production and obtain
Consent to; Opérai m\thxs Board. No aperational activity shall commence prior to
mstaﬂat’ ormf’ all péhu\‘& trol measures.

4. This cp;i %to%,stab 13# subject to statutory and other clearances from Govt.
off &sfia afﬂcﬂg j ia, as and when applicable.
&%7,. o
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SPECIAL CONDITIONS:

A. GENERAL CONDITIONS:

45

.(3)

The proponent shall obtain Environmental Clearance under EIA Notification 2006
and amendment made thereafter from MoEF&CC, Govt. of India and any
construction activity shall be commenced only after obtaining Environmental
Clearance.

The proponent shall follow process chart and carry out production as per standard
operating procedure and checklist of minimal requisite facilities prescribed by CPCB,
Delhi, in May 2022 for utilization of hazardous waste under Rule 9 of Hazardous and
Other Wastes (Management and Transb_bUndary Movement) Rules, 2016, for Utilization
of Tarry residue waste & coal tar sludge for production of Napthalene Oil, Creosote Oil
(Heavy & Light), Anthracene oil and coal tar pitch.

Under no circumstances there shall be any discharge of phenol and cyanide
contaminated wastewater to outside the premises to prevent any contamination of
Ganda Nalla flowing nearby the unit.

This Consent to Establish is granted for the capacity as mentioned above and any
expansion in the capacity, change or modification in the process, addition, alternation
any nature has to be undertaken with prior approval of the Board. For any change in the
site or area, fresh Consent to Establish has to be obtained from the Board. The
proponent shall carry out construction activity as per approved lay out map (Annexure-
1). If the proponent wants to change the approved plant layout map, they can submit a
modified plant layout map with adequate justification for such modification.

The proponent shall submit six monthly progress report every year (i.e. June and
December) of construction activity of the project to the Board (at Head Office and
Regional Office) for record and verification.

The proponent shall provide temporary storage space for storage of solid and Hazardous
waste before final disposal. The Hazardous and E-waste shall be stored under covered
shed on concrete floor.

Certificates from the designer or manufacturers of plant facilities shall be provided to the
Board before installation of plant facilities. An undertaking shall also be submitted to the
Board before construction activities so that the installed capacity will not exceed Consent
to Establish capacity.

The unit shall obtain NOC from CGWA for use of ground water before getting Consent to
Operate of State Pollution Control Board, Odisha.

The proponent shall obtain permission from Depariment of Water Resources, Gowvt. of
Odisha for drawl of ground water and surface water.

X Thefgreen: belt‘of adec,}hlatp width and density preferably with local species along the
_pen;ﬁﬁery_a(the’ gahzx shall be raised so as to provide protection against particulates and
nmse" A‘t’jeast irezvs lantation around boundary shall be developed as green belt and

Lo
:1 /

@‘0 B guidelines it must be ensured that at least 33% of the total
r green cover. The proponent shall ensure the maintenance of

2,
f’o

L},

L Page 2 of 9

or o
--——/

96




11.

12.

13.

14.

15.

16.

17.

18.

19.

20.

21.
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g

green belt throughout the year. Area earmarked for green belt shall not be diverted for
any other purpose. ;

The construction and demolition wastes to be generated from the proposed project shall
be disposed of in accordance with the provision under “Construction & Demolition
Wastes Management Rules 2016"

The proponent shall comply to the provisions of E-Waste (Management) Rules, 2016
and amendment thereafter and shall handover e-waste to authorized collection centers/
register dismantlers/ recyclers for proper disposal of e-waste.

The proponent shall comply with the provision made under Plastic Waste Management
Rules, 2016 and amendment made thereafter and shall ensure prohibition on use of
Single Use Plastics within the premises,

All the plastic waste generated from the premises shall be collected and sent for co-
processing to the nearby cement kilns and / or redistered recyclers under Plastic Waste
Management Rules, 2016.

The construction shall be carried out with fly ash bricks. If the fly ash bricks are not
available locally the construction may carried out with other bricks with prior intimation to'

the concerned Regional Office of SPC Board. A statement indicating use of fly ash bricks

during construction period shall be submitted to the Board quarterly for record.

Monitoring of stack emissions, fugitive emissions, trade effluent and noise level shall be
done as per CPCB regulations.

The proponent shall provide full-fledged environmental management cell and the head of
environmental management cell shall report directly to the unit Head.

The Board may impose further conditions or-modify the conditions stipulated in this order
during instaliation and/or at the time of obtaining consent to -operate and may revoke this
clearance in case the stipulated conditions are not implemented.

No production activity shall commence prior to installation of all poliution control
measures. In case it is found that the industry is operated without installation of adequate
pollution control equipment, direction for closure shall be issued u/s 31 (A) of Air (PCP)
Act, 1981 and / or u/s 33(A) of Water (PCP) Act, 1974 as the case may be without any
further notice.

WATER POLLUTION:

ttjrb};gh

| St

Tarry residue or coal tar sludge shall be received into storage tank and a transfer pump
shall be used to transfer the tarry residue. The tanks and transfer pump shall be under
covered shed to eliminate any contact with rainwater. The storage tanks shall be
provided with water seals to all probable leaking points so as to minimize the VOCs
emissions. '

The storage-tank shall be preferably placed above the ground_with low raise bund wall &
ceméij"ed flagr with slope to collect spillages, if any, to collection pit. The collected

4.

séepage-ahalL g sed in the process. The vent of storage tank shall be connected

0 &8 den%ar'jrh se of underground storage of tarry residue or coal tar sludge,

Esfan ;ay w the ground provided it has HDPE liner system beneath the

@n&a%gﬁg%%é@ oction system below HDPE liner. In the event of leachate detection
20 ® : :
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25.

26.

27,

28.
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in the leachate collection system, collective measures shall be taken mmednateiy and
the leachate shall collected and reused in the process.

The entire process area shall have cemented floor with the adequate slope to collect
spillages, if any, into a collection pit. The spillages from collection pit shall be transferred
to ETP or reaction tank, as the cases may be through pump..

The Tarry Residue shall be transferred to pre-treatment/vacuum distillation unit by using
transfer pumps/pipeline system only. Coal tar sludge shall be transferred to mixing tank
through transfer pump/pipeline system only for blending of coal tar sludge and crude coal
tar. Once mixing is over the coal tar blend (crude coal tar + coal tar sludge) is transferred
to pre-treatment /distillation unit by fransfer pumps. There shall be no manual handling of
Tarry Residue and coal tar sludge.

The unit shall install ETP with capacity as per the design parameter and specification:

submitted along with Consent to Establish application. Under no circumstances, the unit
shall change the design parameter / specification of ETP as proposed in Consent to
Establish application during the installation:of ETP. Adequaéy of ETP and other pollution
control equipment to be verified at the time of Consent to Operate based on the design
parameters / specification submitted along with the Consent to Establish application.

Condensate water generated during distillation shall ‘be! treated in tar wastewater
treatment plant of capacity 20 Cum/ Hr based on biochemical treatment consisting of
pre-treatment system, biological and chemical treatment system, post-treatment system,
further treatment system, sludge treatment system and water reusing treatment system

and A/O (1st-stage anoxic-aerobic tank) process shall be adopted. Biological treatment

system consists of anoxic tank, aerob_i_c?_iank_, 'sedimentationttank,_ chemicals feed room,
air blower room, etc to remove the organic pollutants, ammonia and cyanide shall be
installed as proposed. ETP shall be equipped with for proper treatment for CN, Phenoal,

0&G, COD, TKN and TDS and single or multiple effect evaporator and Zero Liquid

Discharge (ZLD) shall be maintained. The treated effluent shall meet prescribed

standard of pH — 6.5 to 8.0, COD-250 mg/l, BOD ~ 30 mg/l, TSS-50 mg/l and Oil &

Grease — 5.0 mg/l, Phenolic Compaounds as Phenol- 1.0 m_gll_,: Cyanide as CN-1- 0.2 mg/l
and NH3-N -50 mg/l even though there shall not any discharge.

Condensate water generated during distillation shall be treated Physico-Chemically in an
ETP of adequate capacity as above and treated effluent shall be evaporated in single or
Multi Effect Evaporator (MEE) so as to meet zero discharge. The waste water generated
from floor washing shall be sent to ETP for treatment. ' :

Further treatment system mainly composed of coagulation and biclegical fluidized bed
with biosorption and further bio-degradation through the multlcamer biological fluidization
shall be adopted to reduce COD and chromaticity of wastewater.

The entire treated effluent shall be reused and in no case, there shall be any discharge
from the unit so that the unit shall function as a ZLD unit. Zero Liquid Discharge shall be
ensured; and no waste/treated water shall be discharged outside the premises under any
cwcumsfances

{ ,_The umr shé:_w\all online Continuous Effluent Quality Monitoring System (CEQMS) at
{hé U@Iet of %

nt Treatment Plant (ETP) for online real time data transmission
M to SPCB RT-DAS server and also upload data for use by CPCB.

Al Page 4 of 9
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30. For online continuous monitoring of effluent, the unit shall install web camera with night
vision capability and flow meters in the channel/drain carrying effluent within the
premises.

31. Process effluent and any wastewater shall not be allowed to mix with storm water. The
storm water from the premises shall be collected in an adequate size collection pond and
treated through a Surface Runoff Treatment System (SRTS) consisting of sedimentation
through setlling tanks/ ponds in series followed by high-rate clarification through
clarifloculator / tube setilers shall be installed to meet the discharge norms and shall be
recycled / discharged specially during monsoon period.

32, Handliﬁg of coal tar, distilled fraction and pitch handling shall be done safely without
affecting airfwater outside of the factory premises.

33. Rain water harvesting practice shall be followed by utilizing the rain water collected from
the roof of the buildings and other large structures as per the concept and practices
prescribed by CPCB, Delhi and details of which is available in the web-site.

34. The domestic wastewater generated from the industry shall be treated in sewage
treatment plant to meet the following standards as notified by the MoEF&CC, Gowt. of
India vide G.S.R. 1265 (E), dated 13.10.2017. The treated water shall be reused for
gardening and plantation. Under no circumstances there shall be any discharge of
treated wastewater to outside the factory premises. :

SLNo. |~ Parameters | Sfandards
1. pH 6.5-9.0
2 BOD(mg/l) 30

O TSS(mgl) : <100

4 Fecal Coliform (MPN/100ml) | < 1000

C. AIR POLLUTION:

35. Necessary preventive measures shall be taken so that the ambient air quality including
noise shall conform to National ambient air quality standards and standards for noise in
industrial area as per Annexure-ll. Ambient air quality at the boundary of the plant
premises shall meet the prescribed standards of the Board as per Annexure-Iil.

36. During leading and unloading of tarry residue and coal tar sludge from tanker to storage
tanks or storage tank to tanker, vent (of both Storage Tank/Tanker) shall be connected to.
each other so as to minimize VOC emissions.

37. The tarry residue or coal tar blend shall be heated in pre-treatment tank at the
temperature range of 60-120 °C to remove moisture content. The pre-treatment tank
shall be connected to condenser through vent of minimum height of 30 meters. :

38. The vent of condenser shall be passed through VOC absorption media like activated
carbon. -

39. The de-watéfeth Bgal tar from pre-treatment tank shall be transferred to vacuum
distillation. uttit-{5.Ahodluice Naphtalene Ol & Light Creosofe Oil (at temperature range of
- 180-270 "@3)} He!i@"c\ osote Qil & Anthracens OiE_ (et temperature range of 270-320 °C)
| Zand’Coal m&gnm?&l femperature range of 320-340 °C)
v“" J
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40. The above products from the product condenser shall be collected in the separate

41.

42,

43.

44,

48.

46.

47.

48.

49,

50.

covered product receiving tanks safety valves provision. The product ‘receiving tank shall

be connected with common suction system (h_avm_g vacuum trap pot and water

circulating system for creating vacuum in the suction line and scrubbing of vapours) and
vent with VOC absorbing media like activated carbon.

Vapor Recovery Units (VRUs) shall be installed to pneumatically capture VOC s emitted

during storage and handling and Flare Gas Recovery Systems (FGRS) shall be installed

to Capture and recover hydrocarbons from flaring operations, reducing emissions.

The proponent shall install fume extraction and collection system at all the
collection point of the process. Two sels of vent gas scrubbing shall be installed for
Pitch gas, Naphthalene gas and Light Qil gases and for the other Oils through vent gas
scrubbing system as proposed.

Vent Gas Scrubbing System so that, the oil exhaust / fumes from tar distillation unit,
naphthalene distillation unit, fraction de-phenolization unit and intermediate product tank
unit shall be routed into the vent scrubber. After being scrubbed by circulating wash oil in
the vent scrubber column, it shall be sent to the flue gas incinerator for incineration by
the exhaust fan.

The Pitch reforming unit shall be is cperated under negatlve pressure and bituminous
fumes will nof leak out. .. :

Pitch moulding adopts technologies like falling film condenser and low temperature

sealed extrusion with underwater moulding, hence bituminous fumes will not be
emanated from.the process.

The waste washing oil shall be regularly sent to the tar feedstock tank farm and make- -up
washing oil shall be routinely added to the vent gas scrubbmg system through automatic
DCS controllers.

The treated gases shall comply with emission norms and prior to dispersion into
atmosphere through stack. The height of stack shall be a minimum of 30m.

The unit shall make the arrangement for protection of po'ssible fire hazards during
manufacturing process in material handling. Fareﬁght:ng system shall be as per the
norms.

The storage tanks shall be provided with water seals to all probable leakage points so as
to minimize the VOCs emissions.

Utmost care shall be taken to ensure full condensation of the products and there shall be
no leakage of product/fumes/gases in the process of distillation, condensation and
collection to avoid odour nuisance. Heating chambers, condensers and connecting pipe
lines shall be pericdically checked regarding leakages and maintained properly. In case
of any episodal leakages, immediate action shall be taken for necessary repair and
maintenance with shut down of the plant.

. The unit shalL provide suitable fire safety arrangements and ﬂame proof electrical f ittings.

;';:The Unit. I‘{aiﬁxat\ se Creosote Oil and Coal Tar as a fuel in the preheating system to
-.'fa,smld agour €3t in the surroundings. The unit shall use LDO/HSD as a fuel in the

_fhea‘hgg ﬁ'mpas
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53.
54,

55.

The cil tanks shall be completely enclosed to control odour nuisance.

The naphthalene packaging area shall be provided with dust extraction system of
adequate capacity. The Napthalene sludge shall be bagged in polythene bags and kept
under shed.

Portholes and suitable platforms shall be provided in the stack attached to point emission
sources for facilitating stack gas analysis.

56. The minimum stack height of the furnaces CFBC Boiler , Tar Heating Furnace ,
Rectification Col Furnace , Reaction Still Furnace 1, Reaction Still Furnace Thermic Oil
Furnace , Flue Gas Incinerator, etc., shall be according to the following formula;

H = 14 (Q)°° meters
H = Height of the stack in meter and
Q = Quantity of SO, emission in kg/hr

57. Seurce Emissions monitoring from the stack connected to distillation unit shall comply
with the following emission standards or as prescribed by the concerned SPCB/PCC,
whichever is stringent;

PMm = 00 mgle3
S0, : 200 mg/Nm®
NO, ;400 mg/Nm®
Ammonia : 75 mg/Nm®
TOC : 20 mg/Nm®

58. Fugitive emission in the work zone & storage area shall comply with the following

standards:
PMq : 5 mgim® TWA* (PEL)
Naphthalene : 50 mg/m® TWA* (PEL)
Coal tar pitch volatile (benzene soluble @ :
fraction), anthracene, BaP, phenanthrene, 0.2 mg/m® TWA* (PEL)
acridine, Chrysene, pyrene
Ammonia . 35 mg/m® TWA* (PEL)
Carbon Monoxide . 55g/m® TWA* (PEL)
* PEL: Permissible Exposure Limit
* lime-weighted average (TWA): meas.qred over a period of 8 hours of operation of
process. ]

58. Emission from vent attached with condenser and product receiving tank shall comply
with standard of Total Organic Carbon (TOC) i.e. 20 mg/Nm?®,

60. Monitoring of the above specified parameters for source emission shall be carried out
quarterly for first year followed by at least annually in the subsequent year of utilization.
Fugitive emission for specified parameters shall be carried out quarterly. The monitoring
shall be carried out by ISO17025 accredited or EPA approved laboratories and the
results shall be submitted.

61. Online emission maonitoring system for TOC emission shall be installed in vent and online
emission data be connected to RTDAS server of the SPCB and use by CPCB, Smoke

_detecfor'and. ﬂre alarm system shall be installed at Tarry Residue and coal tar sludge

,;;'/'f stordge and pangling area.

iving tanks with safety valves provision. The product receiving tank
ith @ common suction system (having vacuum trap pot and water

A __Page7of9

601




63.

64.

65.

67.

68.
69:

70.

71
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circulating system for creating vacuum in the suction line and scrubbing of .vapt}rs) and
vent with VOC absorbing media like activated carbon. :

The treated gases shall comply with emission norms and prior to dispersion into
atmosphere through stack.

Work zone areas including the roads surrounding the plant shall be asphalted or
concreted. A permanent high pressure water spraying system shall be installed for
regular spraying of water on roads and work zones to minimizing fugitive dust emission.

The proponent shall strictly comply with the Fuel Policy of the State, promulgated by
Department of Forest, Environment and Climate Change, vide Order No- FE-ENV3-ENV-
0014-2017- 7485 Dt. 12-04-2021 and subsequent amendment vide 7271 Dt. 12-04-2023
for use of fuel.

- SOLID WASTE

. The proponent shall follow the CPCB guideline for hazardous waste management for

coal tar distiliation unit.

The sludge generated as bottom residue during the distillation process, residue of single
or Multi Effect Evaporator, scrubbers, as applicable, shall be collected and temporarily
stored in non-reactive drums/bags under a dedicated hazardous waste storage area and
be sent to authorized common TSDF within 90 days from generation of the waste in
accordance with the authorization issued. Such storage area shall be covered and shall
have proper ventilation.

Filter press shall be installed for de-sludging of ETP sludge to avoid odor problems.

Separate application shall be made fto obtain authorization for disposal of all hazardous
wastes under Hazardous and Other Wastes - (Management and Transboundary
Movement) Rules, 2016 and amended thereafter and all the hazardous waste shall be
disposed off as per the authorization order. . :

Solid waste generated other than Hazardous Waste shall be disposed of properly without
causing any public nuisance.

Municipal Solid Waste generated from the unit shall be disposed off as per the Solid
Waste Management Rules, 2016 and amendment thereatfter.

Encl.: Approved plant layout map (Annexure-l) and Annexure-ll & llI

7
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To

The Director,

M/s VCI Chemical Industries Pvt. Ltd.,
Village- Jakhapura, Tahsil- Danagadi,
District- Jajpur :

Memo No. / Date : !

Copy forwarded to:

T,

Nog s N

The Collector & District Magistrate, Jajpur

The Director, Factories & Boiler, Bhubaneswar
The DFO, Jajpur - '

The Regional Officer, SPCB, Odisha, Kalinganagar
CTO Cell, SPCB, Odisha, Bhubaneswar

'HWM Cell, SPCB, Odisha, Bhubaneswar

Guard file

i

ADDL, CHIEF ENV. ENGINEER
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ANNEXURE-II
SCHEDULE
(see rule 3(1) and 4(1)

Ambient Air Quality Standards in respect of Noise

Area Code | Category of ArealZone Limits in dB(A) Leq *
Day Time | Night Time

(A) Industrial area 75 . 70

(B) Commercial area 65 55

(C)  |Residential area 55 W an

(D) _ |Silence Zone 50 40

1. Day time shall mean from 06:00 A.M. to 10:00 P.M.
Night time shall mean from 10:00 P.M. to 06:00 A.M.

3. Silence zone is defined as an area comprising not less than 100 meters around
hospitals, educational institutions and courts. The silence zones are zones
which are declared as such by the competent authority.

o

4. Mixed categories of arcas may be declared as one of the four above
mentioned categories by the competent authority.

*dB(A) Leq denotes the time weighted average of the level of sound in decibels
on scale A which is relatable to human hearing,

- A "decibel" is a unit in which noise is measured.

"A", in dB(A) Leg, denotes the frequency weighting in the measurement of noise
and corresponds to frequency response characteristics of the human car.

Leq : It is an energy mean of the noise level, over a specified period.

[F. No. Q-14012/1/96-CPA]
VIJAI SHARMA, R. Secy.
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File No: 467010/01-INFRA2/03-2024
Government of India
Ministry of Environment, Forest and Climate Change
(Issued by the State Environment Impact Assessment Authority(SEIAA),
ODISHA)
*h%

Date 17/08/2024

To,
Sri. Shubham Gupla,Director

M/s VCI Chemical Industries Pvt. Lid.

49, Government Industrial Estate, Ka]pl Road, Kanpur , Kanpur Nagar, Uttar Pradesh ,Pin- 208012
sem(@vikrantgroup.com

Subject: Grant of prior Environmental Clearance (EC) to the proposed project under the provision of the EIA
Notification 2006 -regarding.

Sir/Madam,

This is in reference (o your application submitted to SEIAA vide proposal number
SIA/OR/IND2/467010/2024 dated 23/03/2024 for grant of prior Environmental Clearance (EC) to the
proposed project under the provision of the EIA Notification 2006 and as amended thereof.

2. The particulars of the proposal are as below -

(i) EC Identification No. ECZ4BI4010R5567675N
(i) File No. _ 467010/01-JNFRA2/03 -2024
(iif) Clearance Type Fresh EC ;
(iv) Category ; Bl R
(v) Profect/Activity Included Schedule No.  4(b)(ii) Coaltar pmcessmg units
~ Proposed 1,00, 000 TPA green field Coal Tar
(vii) Name of Project ¥ - Distillation I?ig_n_t_vat Kalinganagar Industrial Area,
- District-Jajpur, Odisha
(viii) Name of Companyl{)rganizatiaj_n-. '~ M/s VCI Chemical Industries Pvt. Ltd

- Kali agar Industrial Area, District-
(ix) Location of Project (District, State) A KalingagagarIndisiia

Jajpur,Odisha
(x) Issuing Authority SEIAA,Odisha
= (xn)'AuB!lLablhty of General Conditions as per No

s P Jotifigation, 2006
;) Eltybot‘i’ ion,

( L.‘;% 2 \
& I\p;vi W o?%tﬁ; 1 in the Para 1 above, the project proposal interalia including Form-2(Part A, B and C)/
J‘QE%}&\E@ bmitled to the SEIAA, Odisha for an appraisal by the State Level Expert Appraisal
Wt = 5
SIA/OR/] ke Page 1 of 14




Committee(SEAC) under the provision of EIA notification 2006 and its subsequent amendments thereto,

4. The above-mentioned proposal has been considered for EC by SEAC in its meeting held on 10.07.2024. The minutes
of the meeting and all the project documents as submitted by project proponent are available on Parivesh portal which
can be accessed from the Parivesh portal by scanning the QR Code above or through the following web link click here.

. Details of the project along with the salient features of the project as submitted by the project proponent in Form-2(Part
A, B and C)/ EIA & EMP Report and as presented before SEAC are annexed to this EC as Annexure- 2.

6. This proposal conforms to the item no. 4(b)(ii)- ‘Coaltar processing units’ in the schedule of EIA Notification, 2006 as
amended from time to time, and the Industry-2 project falls under Category B1.

7. The SEAC, after detailed deliberations made by the Project Proponent and the EIA Consultant, in its meeting held on
10.07.2024 under the provisions of EIA Notification 2006 and its subsequent amendments, recommended the proposal
for grant of Environmental Clearance (EC) valid for a period of 10 years, stipulating various conditions.

8. The matter was again examined in the State Environment Impact Assessment Authority (SEIAA), Odisha in its 173rd
meeting held on 06.08.2024 & 08.08.2024, recommendation of SEAC and in accordance with the EIA Notification,
2006 and further amendments thereto. After detailed discussion in the matter, the Authority decided to grant
Environmental Clearance as per the recommendation of SEAC with usual standard and specific conditions as
applicable for coal tar distillation plant.

9. Environmental Clearance (EC) is granted to the project valid for a period of 10 years under the provisions of EIA
Notification No. §.0. 1533 (E) dated the 14th September, 2006 of the Government of India in the erstwhile Ministry of
Environment and Forests, as amended from time to time for proposed "establishment of 1,00,000 TPA green field Coal
Tar Distillation Plant located at Kalinganagar Industrial Area, District-Jajpur by M/s VCI Chemical Industries Pvt.
Ltd"" with the following stipulations, environmental conditions and safeguards as given in Annexure- 1.

10. The SEIAA, Odisha reserves the right to alter /modify the above conditions or stipulate any further condition in the

interest of environment protection.

th

11. The Environmental Clearance 1o the aforementioned: project is under provisions of EIA Notification, 2006. It does not -

tantamount to approvals/consent/permissions ete. required to be obtained under any other AcU/Rulefregulation. The
Project Proponent is under obligation to obtain 1ppmvals !cle"nranc:c,s under any other Acts/ Regulations or Statites, as
applicable, to the project.

12. The Project Proponent is under obligation to implement commitinents made in the Environment Management Plan,
which forms part of this EC. :

13. This issues with the apploval of the Competent Authomy

Copy To

1. Joint Sceretary (IA Division), Ministry of Environment, Forests and Climate Change Govt of India, Indira Paryavaran
Bhavan, Jor Bagh Road, Aliganj, New Delhi-110003 for information.

2. Additional Chief Secretary, Forests & Environment Dept., Government of Odlsha for mformauon

4. Member Sccretary, State Pollution Control Board, Odisha, Paribesh Blmwan, A/llS Nﬂakdntha Nagar, Unit-8,

Bhubaneswar for information.

5. Additional Prineipal Conservator of Forests, Reglonal Office (RO), Mmlstry of Environment & Forests, A/3,
Chandrasekharpur, Bhubaneswar for information.

6. Regional Director, CGWA, South Easiern Region, Bhu;a! B!aawan Khandagm Bhubanesv»ar Pin-751030.

8. Collector & DM, Jajpur for Information and necessary acncm

9. Guard file for record/Website/Parivesh Portal. s

08

Annexure 1
Stand: 1rjl/Eé’éé;:m—l.i-ﬁgfs;Fdﬁ(Cuail:lr processing units)
Ve
1. Spu';lv,ebndxﬂpﬁs\
5725 %
|
\ ///,,—
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S.No

EC Conditions

1.1

Necessary permission as mandated under the Water (Prevention and Control of Pollution) Act,
1974 and the Air (Prevention and Control of Pollution) Act, 1981, as applicable from time to
time, shall be obtained from the State Pollution Control Board.

1.2

The proponent shall obtain permission from concerned authority for discharge of excess treated
water and storm water to the proposed drain along at road side before operation of plant.

1.3

Necessary authorization required under the Hazardous and Other Wastes (Management and
Trans-Boundary Movement) Rules, 2016, Solid Waste Management Rules, 2016 shall be
obtained and the provisions contained in the Rules shall be strictly adhered to.

14

All statutory permission including NOC from airport authiority, fire, structure and stability etc.
shall be obtained before plant operation.

Proper care shall be taken for transportation of crude coal tar to the project proponent's storage
tanks. No raw material/solvent prohibited by the concerned regulatory authorities from time to
time, shall be used. License shall be obtained for storage of explosives/inflammable raw
materials before plant operation. Greenbelt plantation activities shall be carried out during the
construction activity.

1.6

To control source and the fugitive emissions, suitable pollution control devices shall be installed
to meet the prescribed norms and/or the NAAQS. The gascous emissions shall be dispersed
through stack of adequate height as per CPCB/SPCB guidelines. Bag filter (PTFE/pulse jet)
shall be installed to control the emissions.

1.7

Rainwater harvesting sysiem shall be set up in the premises and water shall be used for various
industrial purpose in the unit. Trees located within the project area shall be transplanted to
alongside the boundary green development area.

1.8

Process effluent/any wastewater shall not be allowed to mix with storm water. The storm water
from the premises shall be collected and discharged through a separate conveyance system.

1.9

~Hazardous chemicals shall be stored in tanks, tank facms, drums, carboys etc. Flame arresters
shall be provided on tank farm, and solvent transfer through pumps. The Company shall étrictly
comply with the rules and guidelines under Manufagturé, Storage and Import of Hazardous
Chemicals (MSIHC) Rules, 1989 as amended time to time. All transportation of Hazardous
Chemicals shall be as per the Motor Vehicle Act (MVA), 1989.

1.10

f

The company shall undertake waste minimizalion measures as below: -

a. Metering and control of quantities of active ingredients to minimize waste.
b. Reuse of by-products from the process as raw materials or as raw material substitutes in
other processes.
c. Use of automated filling to minimize spillage.
= Use of Close Feed system into batch reactors.
p ‘\{e\ntms equipment through vapour recovery system,
N C\Js of high pressure hoses for equipment clearing to reduce wastewater generation,

\..A\

commitments made to the public during public consultation/hearing shall be
c nly 1mpicmcrtcd
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S. No

EC Conditions

1.12

As per the Ministry’s OM dated 30.09.2020 superseding the OM dated 01.05.2018 regarding the
Corporate Environmental Responsibility, and as per the action plan proposed by the project
proponent to address the socio-economic-and environmental issues in the study area, the project
proponent, as commilted, shall provide education funds in technical training centers/ support in
nearby village’s schools, support in health care facilities, drinking water supply and funds for
miscellancous activities like solar street lights, battery, solar panel etc., in the nearby villages.
The action plan shall to be completed within time as proposed.

1.13

For the DG sets, emission limits and the stack height shall be in conformity with the extant
regulations and the CPCB guidelines. Acoustic enclosure shall be provided to DG set for
controlling the noise pollution.

The unit shall make the arrangement for protection of possible fire hazards during
manufacturing process in material handling. Fire-fighting system shall be as per the norms.

115

Occupational health surveillance -of the workers shall be done on a regular basis and records
maintained as per the Factories Act. Workers shall be provided with adequate safety kits/mask
for protection from carbon black/coal tar dust; if any, occurin the factory.

1.16

Continuous online (24x7) monitoring - system for stack emissions shall be installed for
measurement of flue gas discharge and the pollutants concentration, and the data to be
transmitted to the CPCB ai1d:SPCB"setver. For online continuous monitoring of effluent, the
unit shall install web camera with:night vision capability and flow meters in the channel/drain
carrying effluent within the premises.The project proponent shall submit monthly summary
report of continuous stack emission and air quality monitoring and results of manual stack
monitoring and manual monitoring of air quality /fugitive emissions to Regional Office of
MoEF&CC, Zonal office of CPCB and Reglonai Office of SPCB: along with six- monthly
monitoring report.

1.17

A separate Environmental Cell both at the project and company head quarter level, with
qualified personnel shall be set up under the control of senior Executive, who will directly report
1o the head of the organization.

1.18

Action plan for implementing EMP and environmental conditions along with responsibility
matrix of the company shall be prepared and shall be duly- approved by competent authority.
The year wise funds earmarked for ezmronmenml protectxon measures shall be kept in separate
account and not to be diverted for. any other purposes. Year wise progress of implementation of
action plan shall be reported to the SEIAA OcisslwaPCB/Re«mnal Office along with six
monthly compliance report.

119

PP shall sensitize and create awareness among the people working within the project area as
well as its surrounding area on the ban of Single Use Plastic in order to ensure the compliance of
Notification published by MOEFCC on 12th August, 2021. A report along with photographs on
the measures taken shall also be included in the six-monthly compliance report being submitted

i‘c\uoncex ned authority.
FARN
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EC Conditions

No further expansion or modifications in the plant, other than mentioned in the EIA
Notification, 2006 and its amendments, shall be carried out without prior approval of the
SEIAA, Odisha as applicable. In case of deviations or alterations in the project proposal from
those submitted to SEIAA for clearance, a fresh reference shall be made to the SEIAA, Odisha
as applicable, to assess the adequacy of conditions imposed and to add additional environmental
protection measures required, if any.

The energy source for lighting purpose shall be preferably LED based, or advanced having
preference in energy conservation and environment betterment.

The overall noise levels in and around the plant area shall be kept well within the standards by
providing noise control measures including acoustic hoods, silencers, enclosures etc. on all
sources of noise generation. The ambient noise levels shall conform to the standards preseribed
under the Environment (Protection) Act, 1986 Rules, 1989 viz. 75 dBA (day time) and 70 dBA
(night time). -

The company shall undertake all relevant measures for improving the socio-economic
conditions of the surrounding area. CER activities shall be undertaken by involving local
villages and administration and shall be implemented. The company shall undertake eco-
developmental measures including community welfare measures in the project area for the
overall improvement of the environment.

The company shall earmark sufficient funds towards capital cost and recurring cost per annum
to implement the conditions stipulated by the SEIAA, Odisha as well as the State Government &
SPCB along with the implementation schedule tor all the conditions stipulated herein. The funds
so earmarked for environment management/ pollution control measures shall not be diverted for
any other purpose. :

A copy of the clearance letter shall be sent by the project proponent to concerned Panchayat,
Zilla Parishad/Municipal Corporation, Urban local Body and the local NGO, if any, from whom
- suggestions/ representations, if any, were received while processing the proposal.

It shall be mandatory for the project management to submit half yearly compliance reports on
the status of implementation of the above stipulated environmental safeguards to the SEIAA,
Odisha / Integrated Regional Office of the MoEF & CC, Bhubaneswar in soft copies on 15! day
of June and December of each calendar year. No hard copy of six monthly compliance report
shall be accepted to SEIAA. The }iljoﬁonent-'shall also upload the compliance report including
results of monitored data, as-applicable in the website of the Ministry for monitoring of EC
Conditions, failing which EC is liable to be revoked

The environmental statement for each financial year ending 31st March in Form-V as is
mandated shall be submitted to the concerned State Pollution Control Board as prescribed under
the Environment (Protection) Rules, 1986, as amended subsequently, shall also be put on the
website of the company along with the status of compliance of environmental clearance
conditions and shall also be sent to the respective Regional Offices of MoEF&CC by e-mail.

S. No
2.1
2.2
2.3
24
2.5
2.6
29
28
=
i <
o
7 S
/ 2.,’2‘ 8 o)

TR
i "E, broject proponent shall advertise in at least two local Newspapers widely circulated in the
,;\\ eghon, one of which shall be in the vernacular language informing that the project has been

oegtded Environmental Clearance by SEIAA and copies of clearance letters are available with
ollution Control Board and may also be seen on the website of Ministry at
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S. No EC Conditions

https://parivesh.nic.in/. The advertisement shall be made within Seven days from‘thc date of
receipt of the Clearance letter and a copy of the same shall be forwarded to the Regional Office
of MoEF&CC, Bhubaneswar.

The project proponent shall inform the Regional Office, MoEF&CC, Govt. of India,
Bhubaneswar as well as SEIAA, Odisha the date of financial closure and final approval of the
project by the concerned authorities, commencing the land development work and start of
production operation by the project.

2.10

This Environmental Clearance (EC) is subject to orders/judgment of Hon'ble Supreme Court of
2.11 India, Hon'ble High Court, Hon'ble NGT and any other Court of Law, Common Cause
Conditions as may be applicable,

The above conditions shall be enforced, inter-alia under the provisions of the Water (Prevention
& Control of Pollution) Act, 1974, the Air (Prevention & Control of Pollution) Act, 1981, the
Environment (Protection) Act, 1986, Hazardous and Other Wastes (Management and

e Transboundary Movement) Rules, 2016 and the Public Liability Insurance Act, 1991 along with
their amendments and Rules and any other orders passed by the Hon'ble Supreme Court of India
/ High Courts and any other Court of Law relating to the subject matter.

515 Any appeal against this EC shall lie with the National Green Tribunal, if preferred, within a

period of 30 days as prescribed under Section 16 of the National Green Tribunal Act, 2010,

3. Nbwl Canditions

r S. No

EC .Cm_ldi_tious

3.1 s Tlm project proponent shall obain clearance from the National Board for Wildlife, if applicable.

The project proponent shall prepare a Site-Specific Conservation Plan & Wildlife Management Plan
and approved by the Chief Wildlife Warden, The recommendations of the approved Site-Specific

3.2 Conservation Plan / Wildlife Management Plan shall be implemented in consultation with the State
Forest Department. The implementation report shall be furnished along with the six-monthly
L compliance report. (in case of the presence of schedule -I species in the study area).

Additional C Conditions
Water Quality Monitoring and Preservation: : ;

1.The project proponent shall install 24x7 coniinueus'efﬂuc_ut monitoring system with fespect to the standards prescribed
in Environment (Protection) Rules 1986, e e

2. The project proponent shall monitor regularly ground water quality at least twice a year (pre and post monsoon) at
sufficient numbers of piezometcrs/smnpling wells in the plant and adjacent areas through labs recognized under
Environment (Protection) Act, 1986 and NA BL accredited laboratories.

3. The project proponent shall submit monthly summary report of continuous effluent monitoring and results of manual
eftluent testing anci_,[gam‘xiﬂi‘mbnitp\\ri\ng of ground water quality to Regional Office of MOoEF&CC, Zonal office of CPCB
and Regional O’fﬁcé\ gﬁPC‘.B‘a!on hkh six-monthly monitoring report.

4. As already-;;cogajiﬁ}_cd-by' i_he\‘édk N roponent, Zero Liquid Discharge shall be ensured and no waste/treated water
shall be discl'iérgE(]'on’EIsid\e tlfﬁp:‘émﬁ

5. Sewage T?ciit:f'm‘(ﬁt I’.fgaét (§?§l:} shal
Noise Mon_i;m"jﬁg{and‘:_g@\?glﬁoh: )

jovided for treatment of domestic wastewater to meet the prescribed standards,

1.Noise leve] sﬁ;vé,&s@ll’;ﬁ%‘ e fer the_prescribed guideline and report in this regard shall be submitted to
G ) Vit i”)" ; | //"V
N0 °\ )
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Regional Officer of the Ministry as a part of six-monthly compliance report.

Energy Conservation Measures:

L. Provide solar power generation on rooftops of buildings, for solar light system for all common areas, street lights,
parking around project area and maintain the same regularly.

Waste Management:

L. Kitchen waste shall be composed or converted to biogas for further use.

Greenbelt Development:

1. Green belt shall be developed in an area equal to 33% of the plant area with a native tree species in accordance with
CPCB guidelines. The greenbelt shall inter alia cover the entire periphery of the plant.

Human Health Issues:

1.Emergency preparedness plan based on the Hazed identification and Risk Assessment (HIRA) and Disaster Management
Plan shall be implemented.

2. The project proponent shall carry out heat stress analysis for the workmen who work in high temperature work zone and
provide Personal Protection Equipment (PPE) as per the norms of Factory Act.

3. Provision shall be made for the housing of construction labour within the site with all necessary infrastructure and
facilities such as fuel for cooking, mobile toilets, mobile STP, safe drinking water, medical health care, créche etc. The
housing may be in the form of temporary structures to be removed after the completion of the prujt:ct.

13
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oAy /ﬁ)““hu\q(i]ﬂ The AAQ analysis indicates that the concentration of PMio varied from

Annexure-2

Proposal in Brief:
The highlights of the proposal as ascertained from the application and as revealed from
proceedings/discussion held during the meeting of SEAC/SEIAA, are given as under.

1. This is a proposal of Environmental Clearance for Proposed establishment of 1,00,000 TPA
green field Coal Tar Distillation Plant located at Kalinganagar Industrial Area, District-
Jajpur by M/s VCI Chemical Industries Pvt. Ltd. and filed by Sri. Shubham Gupta, Director.

2

Category: As per EIA Notification, 2006 and its subsequent amendments, the proposed
project falls under Category B in Schedule in item 4 (b) - (ii) Coal Tar Distillation.

3. ToR Details: Terms of Reference was issued by SEIAA vide letter no.
SIA/OR/IND2/406839/2022 dated 28.04.2023 for undertaking detailed EIA studies.

4, Public Hearing Details: The Public hearing was conducted on 29.11.2023 at Danagadi
Bhavan, Mauza- Trijanga under Jajpur Police Station, District- Jajpur, Odisha. Total budget
of Rs. 92.93 lakhs have been proposed for compliance of issues raised during Public
Hearing mainly on education, health care, drinking water, environment, livelihood and
infrastructure.

5. Location and Connectivity: The project is in Mouza- Jakhapura & Kachharigaon, Thana-
Dharmasala, Tehsil- Danagadi at District- Jajpur, Odisha. The proposed site is bounded by
Latitude: 20°55'50.10"N to 20°55'45.56"N & Longitude: 86°2'56.32"E to 86°2'47.25"E
bearing Topo Sheet No.: F54N16, FA504, F45T13 & F45U1. The kissam of the land is
“Patita” as per letter from IDCO. The project site is easily accessible through the NH-200
which passes 4.01 km from the site in the SW direction and Jakhapura GSY Road is at 0.45
Km, N. The nearest Railway Station is Jakhapura Junction which 2.05 km in the SE-
direction of project site. Nearest airport is Biju Patnaik International Airport is at 78.75 Km,
SSW)Ncarest town/Habitation - Jakhapura (0.32 km, NE) and Danagadi (5.36 Km, NE).
Nearest River/Canal - Seasonal Nala (0.05 km, West), Gand_ﬁ ‘Nala (3.43 km, East),
Brahmani River (4.63 km, South). Forests in the Vicinity are Hill Forest is at 1.76 km, NW
and Danagadi PF is at 5.09 km, NNE. No national parks, Wildlife Sanctuaries, Biosphere
Reserves are present within 10 km radius. The Project site comes under Seismic zone Zone
— 111 (moderate damage risk zone) [as per IS 1893 (Part-1): 2002].

6. The proposed land comes under IDCO land bank and has been leased through DSWCA
from IDCO to VCI Chemical 1nduSt._1‘i§3§j_l§ML_Ll’d;. for a period of 63 years vide letter no.
IDCO/HO/P&AMA- B/ §229/2021- 22782 did. 06/09/2022.

7. Baseline study details: Baseline Study was conducted in pre-monsoon season 2022 (March
to May 2022), 8 monitoring station for Air guality & Noise level monitoring, 4 sampling

Pkl oo iecig

———

o

g o/m®, PMas from 45.3 to 28.8 pg/m’, SOz from 21.6 to 6.5 pg/m®, NOx

0.1 pg/m?®, CGII6 - <4.0 & BaP - <0.5.

quality: Color - <5.0, pH values varied between 7.7 to 7.5, Turbidity -

S
—
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3.4 to 4.5, BOD - 3.3 to 1.6 mg/L, COD - 16 to 9.5 mg/L, Cyanide — ND, Oil and
Grease — 1.0 to 1.8 mg/L, Phenolic Compounds C6HSOH — BDL, Polyaromatic

Hydrocarbons - BDL.

¢) Ground water quality: pH values varied between 7.69 to 7.52 , Electrical Conductivity
—39.8 to 48.6 uS/cm, Chloride — 33.6 to 27.5 mg/L, Alkalinity — 73 to 54 mg/L, TDS

— 187 to 172 mg/L.

d) Noise study: Noise level varies from 539.9 to 41.6 dB (A) during Day time and 45.2 to
35.9 dB (A) during Night time, which are below the prescribed limits of CPCB.

¢) Soil quality: pH ~ 6.21 to 5.6, Conductivity — 312 to 56 pS, Organic Carbon - 1.32 to
1.1 %, Potassium — 8035 to 662 mg/kg, Nitrogen — 41.2 to 30.6 mg/kg.

. Plant Configuration: The unit configuration and capacity of Proposed project is given

below:
Unit Qutput Quantity
Light Oil 500 TPA
Naphthalene Distillation Unit 10260 | TPA
Tar Distillation Unit - Anthracene-1 15900 | TPA
! . Anthracene-2 8000 | TPA
~ Med. Temp. Pitch 55000 | TPA
De-Phenolization Unit De-phenolic Oil 1552 | TPA
Refined Phenol 756 TPA
; - O-Cresol 200 TPA
Phe_nok Refining Unit M &P Cresol 244 TPA
' Tech. Gr. Cresol 528 TPA
: Maodified Pitch 40750 | TPA
- Pitch modification Unit Liquid Modified Pitch 10400 | TPA
Flash Oil 3850. | TRPA
Tech. Naphthalene 3260 | TPA
Naphthalene Distillation Unit = Regzsﬁggizghglzﬂe : 6:;?8 ;gi
Low Naphthalene Wash Qil | 8880 | TPA
e TR 23382 | TPA
= Carbon Black Oil 25000 | TPA

9. Raw Material, Fuel and Energy Requirement:- T he details of the raw material requirement

for the Proposed project along with its source and mode of transportation is given as

below:
: ; Quantity in Mode of
Particulars TPA Source Transport
Raw Materials
100,000 Local Steel Pizmt§ SCoke ovens, Road/Railway
coal Gasifiers)
1,217 Local Road
2,000 Local Road
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MedmmPIi‘:]lperature 20,000 Lasat Road
Consumables

Sodm%}g;:;roxxde 743 $ioal Road

Sulphuric acid (98%) 108 Local Road

Sodium Chloride 36 Local Road

Conduction Qil 50 Local Road

Solid Pitch 20.000 Local Road

10. Fuel Requirement:- Natural gas 560 Metric Million British Thermal Unit per day
(MMBTY/D) is required, will be sourced from BPCL {Bhubaneshwar), and will be

transported via Pipeline.

11. Water Requirement:- The total water requirement is 376 KLD. The proposed make-up
water will be sourced through IDCO pipeline supply. Water will be allocated by Water
Resources Department vide letter no. PD-II/SLSWCA/GIL, dated 27.02.2024.

12. Wastewater Generation and Management:- The capacity of ETP is 60 KLD & capacity of
STPis 15 KLD. Thw domestic wastewater will be used in Raw Material yard sprinkling,
dust suppression & greenbelt plantation.

13. Power Requirement:- Power requirement will be 2500 KWH or 2.5 MW from Tata Power
Northern Odisha (TPNODL).

14. Solid and Hazardous Waste Details:

I\SEE) Type of Waste Q(l,;i;:;y Source Management/ Disposal
ey ot Process /|Will be sold to SPCB
b SpdulOn 02 ETP Authorized Re-processor
. Will be sold to SPCB
% A a e _| Authorized Re-processor
: | Wil be sold to SPCB
3. 0il Sludge 0.4 | Process Authorized Coprocessor/
: Cement Kiln/ CHWTSDF
a, gg‘gf;fg“ from 510 |BIR/ZLD |CHWTSDF
: : Will be sold to SPCB
6. Oily Cotton Waste 04 Cleaning | Authorized Coprocessor/
Cement Kiln/ CHWTSDF
,  |Discarded Container & | ¢ I‘fz‘z‘k"“[‘; Will be sold to SPCB
Barrel i) ;l Authorized Re-processor
‘«q .=. \'“'“\g : Various Will be Sent to Approved
_/_.’—; S ﬂt%asuc Waste 0.4 Packing SOl
foo S Ea B\ f Ny Cotton  Waste Will be sold to SPCB
f{ &g/ =4 9.\ lgther Hand Gloves /| 0.1 Process Authorized Coprocessor/
NSt 823E, ) n Hand Gloves Cement Kiln/ CHWTSDF
»-y —ay . 2 —
o, \E%%8 //t_b i
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7.

Waste Insulation
10. Mitdal 04 From Plant | CHWTSDF
1. E-Waste 0.2 FrO{n plal,lt Will pe sold to SPCB
equipment’s | Authorized Re-processor
15. Greenbelt Development:-

16.

= Greenbelt/plantation will be done in 2.95 ha, 33.18% of the total plant area.

o A three-tier plantation is proposed comprising of an outermost belt of taller trees which
will act as a barrier.

» Local plant species will be preferred as per the CPCB guidelines in consultation with
the Local Forest Department.

e Greenbelt development along the plant boundary attenuates noise level, arrests dust,
and- improves the surrounding environment.

¢ 2500 number of trees per Hectare will be planted for the greenbelt development. So
total no. of trees will be Planted for greenbelt area = 2500 x 2.95 Ha. = 7,375 No. of
Tress. 5

Project Cost:- The capital cost of the project is Rs. 203.72 Crores and capital cost for
Environmental Protection Measures is proposed as Rs. 14.42 Crores, which will 7.07 % of
total project cost. Recurring Cost/annum for Environmental Pollution Control Measures
Rs. 2,165 crores. '

Employment Generation:- Direct Emplnyment generation during operation phase will be

167, Period of employment 330 days. Indirect Employment generation wxll be around 250.
'Employmem generation during Construction Phase will be around 600

18.

19.
A.

Environment Consultant:- The Environment consultant M/s. VJ.SIOHEek Comult-mt Semceq
Private Limited, Bhubaneswar along with the pmponcnt made a presentation on the
proposal before the Committee.

The SEAC in its meeting held on dated 09-05-2024 recommended the foliowmg

The proponent may be asked to submlt the followmg for further processing of EC
application: i

a) Details of hazardous waste manaﬂemenl pmctxce foﬂowed and Permission obtained
for its disposal.

b) Revised Water balance chart showing the input fresh water and process water
utilization at different stages.

scribe the process with layout for wastewater treatment plan followed and stepwise
* me t}{ds for removal of effluents.
o

ocess with layout for utilization of treated water in the plant and how (Zero
bhal ge) ZLD will be attained.

ngq
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e) Treatment methods followed for separation of organic wastes like phenols, cyanides

and ammoniacal nitrogen.

f) Provision of Surface Runoff Treatment System (SRTS) facility for treatment of run-

off generated.

g) Submit the license copy of the technology provider for APC devices and its working

mechanism flowchart.

h) License copy for storage of explosives/inflammable raw materials.
i) Submit the design & layout of the tanks, dyke and its distance from the project site.
j) Submit supporting documents/MOU with the raw material suppliers.

B. The proposed site shall be visited by Sub-Committee of SEAC to verify the followings

a)  Environmental settings of the project site.

b) Construction activity if any started at the site and extent of construction activity as there
is complaint received for construction work without EC.

¢) Road connectivity to the project site.

d) Drainage network at the site.

¢) Discharge point for discharge of 1reat€;d water and distance of the discharge point from

the project site.

f) Any other issues including local issues. .

24,  The proponent has furnished the compliance and the SEAC verified the same as

follows:

SI.

No.

Information Sought by SEAC

Details of hazardous
management practice followed and
Permission  obtained  for  its
disposal.

waste

M!s VCI ChBR;lCZﬂ will 'obtam-'

Hazardous waste authonzatl;m as

per hazardous waste rule 2016,
Detm!s for the same is attached as

Annexure-1.

2

Revised Water balance chart
showing the input fresh water and
process  water
different stages.

utilization  at

The  water. consumption for the
proposed - plant - with “balance
dxanram is attached as Annexure-2.

Describe the process with layout for
wastewater treatment plan followed
and stepwise methods for removal
of effluents.

Process with Layout of wastewater
treatment plant with step wise
methods & design of ETP is
attached as Annexure-3.

el ujuhzix:on
plaatq mﬂzr (Zero Liquid
e ,,stclm m[;&&ﬂl be attained.

Detaile process with layout for
Jfreated water in the

Details process with layout for
utilization of treated water in the
and how (zero liquid discharge)
ZLD is attached as Annexure-4.

»’I‘icaugent mgqﬁs followed for
f

nic wastes like

Stepwise description of the process
used for treating waste water and
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_ Iﬁl. Information Sought by SEAC Comp 'dncc fmnlbhd byt ~ Views of SEAC
phenols, cyanides and ammoniacal | separation of Orgamc waste like
nitrogen. Phenols, Cyanide and Ammoniacal
Nitrogen is attached as Annexure-
3.

6. | Provision of Surface Runoff | Surface Runoff Treatment System -
Treatment System (SRTS) facility | (SRTS) facility with Step wise
for treatment of run-off generated. | process and Calculation is attached

as Annexure-5.

7. | Submit the license copy of the | Undertaking for the technology | An undertaking has
technology provider for APC | provider for APC devices and its | been submitted for the
devices and its working mechanism | working mechanism flowchart is | license copy of the
flowchart. attached as an Annexure-6. technology provider for

: APC devices and its
working  mechanism
: : {lowchart.

8. |License copy for storage of | Undertaking for the storage of | An undertaking has
explosives/inflammable raw | explosive/inflammable  raw | been submitted for
materials. materials is attached as Annexure- | License  copy  for

74 storage of
explosives/inflammable
: raw materials.

9. | Submit the design & layout of the | Reply: Design & layout of the -
tanks, dyke and its distance from | tanks, dyke and its distance from
the project site. the project site is attached as
: Annexure-8.

10. | Submit supporting | MOU with the raw materials ’ -
documents/MOU  with the raw | suppliers is attached as Annexure-

25. The proposed site was visited by the sub-committee of SEAC on .19.06:.20’24. Following
are the observations of the sub-committee:

a) The site is allotted by IDCO and an approach road of 15 mt is uncler construction (o
meet the main road. No construction activities taken up.

b) The PP explained the layoul and mformed that IDCO wﬂl construct the road side drain,
As such they will not discharge any effluent.

¢) PP was asked to submit the followmg if not submitted:

i) Permission for discharge of excess treated water and storm water to the proposed
drain along at road side. They need to take the permission before plant operation.

ii) All statutory permission including NOC from airport authority, fire, structure

andstability elc.

to avoid contamination with storm water.

Greenbelt layout with minimum 20% and start plantation activities now.
}:1 materials (raw materials and products etc. ) to be stored covered with retaining

.y’\!‘l: -
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26. The PP submitted compliance to SEAC on (5.07.2024.

2. Whether SEAC recommended the proposal:- The proposal was placed in the SEAC
meeting held on 10.07.2024 for consideration of EC. The SEAC, considering the information
furnished and the presentation made by the consultant, M/s Visiontek Consultancy Services
Pvt. Ltd., Bhubaneswar along wi'h the project proponent, recommended the proposal for grant
of Environmental Clearance valid for 10 years with stipulated conditions in addition to the
following specific conditions.

i)

if)

iii)

iv)

v)

vi)

vii)

viii)

The proponent shall obtain permission from concerned authority for discharge of excess
treated water and storm water to the proposed drain along at road side before operation of
plant.

All statutory permission including NOC from airport authority, fire, structure and
stability etc. shall be obtained before plant operation.

Greenbelt plantation activities shall be carried out during the construction activity.

All materials (raw materials and products etc.) shall be stored under covered shed with
retainingwalls (o avoid contamination with storm water.

License shall be obtained for storage of explosives/inflammable raw materials before plant
operation. R T

Trees located within the project area shall be transplanted to alongside the boundary green
development area.

The proponent shall implement the Pollution Control Measures and safeguards as
proposed in the Environment Management Plan (EMP) of project report. The PP to
implement advanced membrane technology processes as elaborated in the submitted ADS
for ensuring zero liquid discharge by reutilising all the treated process effluents during the
operational phase of the project.

All compliances submitted/ commitied by PP(s) shall be strictly adhered to ‘them in

- addition to all the conditions/ specific conditions of EC.

3, Decision of the Authority:- The proposal was placed in the SEIAA meeting held on 06.08.2024
& 08.08.2024 for consideration of grant of EC. After detailed deliberations, the Authority
decided to grant Environmental Clearance as per SEAC recommendation with usual standard
and specific conditions as applicable for coal tar distillation plant.
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